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LEGISLATIVE ASSEMBLY. - g

Wednesday, 8th August, 1934.

. The Assembly met in the Assembly Chamber at Eleven of the Cl.nck,'
Mr. President (The Honourable Sir Shanmukham (‘hetty) in the Chair.

SHORT NOTICE QUESTION AND ANSWER.
INTRODUCTION OF AN AMENDED CANTONMENT BILL.

*Khan Bahadur Haji Wajihuddin : Are Government aware that
(Cantonment people are very keenly watching the introduction of an
Amended Cantonment Bill, proposing certain important reforms mutually
agreed upon between the Government officials and the Cantonment repre-
sentatives in an informal conference held some two years ago ; and, if so,
will Government be pleased to state whether they are prepared to introduce
a Bill during the life of the present Assembly ?

Lieut.-Colonel A. F., R. Lumby : It is true that Government are
contemplating introducing legislation in the near future to amend the
Cantonments Act in certain important respects. Their proposals are, Low-
ever, still under consideration, and even if the pressure of other legislative
business permitted such a thiry, it would not be possible for them to intro-
duce a Bill during the course of the present Session.

Mr. Gaya Prasad 8ingh: Are Government aware that the present
Cantonment Act gives very wide powers to the Cantonment, authorities:
and that they are turning omt people from their private properties.in
many of the cantonment areas in the North-West Frontier Province f.

Lieut.-Colonel A. F. R. Lumby : Government are aware that there
are many shortcomings in the -Aect, but ¥ am not prepared to admit that
the Act is defective in the respect to which my Honourable frieid refers.

Mr. Lalchand Navalrai: May I ask, Sir, if that question will be.
considered when the Bill is framed ? :

Lieut.-Colonel A. F. R. Lumby : I have no doubt that that guestion
will ulso be considered.

Kunwar Hajee Ismail Ali Khan: May I know, Sir, when do the
Government propose to introduce this Bill ¢ :

Lieut.-Oolonel A. F. R. Lumby : I hope it will be rcady to be
introduced in the next Session of the :Assembly.

Mr. Gaya Prasad Singh : Are (Government aware that the general
dissatisTaction with regard to the provisions of the Cantonment Act was
given expression to by a deputation which waited upon His Excellency.
the Commander-in-Chief somefime back ? N
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Mr. President (The Honourable Sir Shanmukham Chetty) : Order,
order : We cannot discuss the Cantonment Act now.

THE INDTAN NAVY (DISCIPLINE) BILL.

Mr, President (The Honourable Sir Shanmukham Chetty) : The
House will now resume further diseussion of the Naval Discipline Bill.

Mr. B. Sitaramaraju (Ganjam cum Vizagapatam : Non-Muham-
madan Rural) : Sir, yesterday I said that if this measure were to be a
mere disciplinary measure, and that if it is intended to be brought into
line with the disciplinary powers which the British Navy possesses, we
in this House will not have the slightest objection to give such disciplinary
powers. The only other reason which was advanced to commend this legis-
lation to us is the status which it would give to the Indian Marine by
being converted into the Indian Navy. As a matter of fact, strictly speak-
iug, this Bill really does not convert the Marine into Navy, but merely
puts its dkobi mark to a legislation that was already enacted in the British
Parliament converting this Marine into a Navy. Sir, even assuming for a
moment that we have got this satisfaction of joining our hands with those
of Ilis Majesty’s Govermmuent in trying to convert this Marine into a
Navy, I am afraid that would be ignoring the history of this problem since,
at any rate, 1612. From 1612 right up to 1862, we had, as a matter of
fact, an Indian Navy, and it was only in 1884 that it was converted into
a Marine. Off and on, it used to be either a Navy or a Marine just as
it suited the purpose of the then Government. Whenever they wanted
a combatant foree, it was a Navy, and whenever they were satisfied with
a non-combatant force, it was kept as a Marine. It was a question of the
cxpediency. Therefore, it is not a new discovery of the merits of a Navy
that prompted this legislation in the present shape and the Indian Marine
ia converted into a Navy. But it was converted into a Navy, as I said,
recontly under the Act of 1927 by the British Parliament. The British
Parliament took that step without consulting this Lcgislature. Even in
that House, a question was asked as to why the consent of this Legislature
was not obtained before such a step was taken, and the Under Secrctary
of State, on behalf of the then Government, said that the Indian Legisla-
ture onght to have known the intentions of His Majesty's' Government
when they published their Departmental Committee’s report. Sir, it is not
necessary for me to comment upon such a remark. The faet, however.
remaing that this Legislature was not consulted and that there was ab-
solutely no justification whatsoever for not doing so before they introduced
the legislation in the British Parliament. It was said—perhaps very
rightly,—that the original intentions of the British Government of 1384,
when they converted the Indian Navy into the Indian Marine, did not exist
particularly in view of the experiences of His Majesty’s Government
duving the War in the light of the experience gained on account of the
activities of the ‘‘ Emden ’’ as I remarked yesterday. They thought that
it was mnecessary to have a combatant force in our waters to protect.
ourselves. Be that as it may, my point is this, that it is idle to say now
that we have got a new status conferred upon us. The whole point, from
our point of view, is, why did you make this change without consulting
us ¢ My Honourable friend, the Army Secretary, referred to the amended
section of the Government of Tndia Act. section 66. and said, on the
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authority of that amended provision, that we have no right even to have a
self-contained Act for ourselves even though that self-contained Act would
be in aceordance with the provisions of the legislation enacted by the
Briﬁtish Parliament. He said that was the legal position. H-: said
further : '

‘‘ You have no right to have an Act for yourself ; all that you have got to do
is, if you have got anything to do in order to satisfy any requirements which are
absolutely your own and which were mnot comtemplated by the British Aect that you
may make such additional provisions as may suit your conditions to the Government
of Englam’i”s Act, but you have no right to have a separate self-contained Act of
your own,

Sir, L also referred to the British Act of 1884 to emphasise that point of
view, and when he referred to that, he thought that all that could be
said have been said and nothing could be said farther. Sir, I would
like 1o invite the Honourable the Army Secretary to go a little earlier
than 1884. T would like to invite him to go right from the beginning, from
the year 1858. 1 said right from the beginning when I mentioned the
year 1858, because, so far as the British Parliament and the Buitish
Sovereign are concerned, prior to 1858, in the words of Lord Palmerston, _
they themselves had no power. It was entirely vested in a certain mer-
cantile community. Therefore, I start with the year 1858. In starting
with the year 1858, I would like to say further that the proclamation of
the Queen along with the enactment that was passed in the British Legis-
lature are documents of great constitutional importance to us, because it
would throw a light upon the terms. conditions and circumstances under
which this country passed on into the hands of the Sovereign. In that
connection I should like to read only a very short passage from the first
Proclamation itself :

‘“ We hold ourselves bound to the natives of our Indian territories by the sime
obligations of duty whijeh bind us to all eur other subjects and those obligstions. by
the Dlessing of Almighty God we shall faithfully and conscientiously fulfl *’,

And there it was further satd,—

‘* Wc hereby appoint Viscount Canning to be our first Viceroy and Governor
General’ in and over our said territories and to administer the Government thereof
in our name and gemerally to act in our name and on our behalf, subject to such
orders and regulations as he shall from time to time receive from us through one
of our principal Secretaries of State.’’

¢¢ Assumring the direct Government soon after a bloody civil war and giving
them pledges. whieh her future reign is to redeem and explaining the principles of
her Guvernment, such a document should breathe feelings of generosity, henevolence,
and religious feeling, pointing out the privileges which the Indians will receive in
being placed on an equality,’’

—muark the words.—

‘“on an equality with the subjects of the British Crown and prosperity Iollowing in
the train of civilisation.’’

In referring to this document, I would like to say that, we acknow-
ledged the: Bovereign and the Sovereign had given us the right that She
shall treat us with absolute equality with the other subjects of Her
Majesty. In other words, this document does not give the right for the
fellow subjects of Her Majesty to dictate to. us and that we should be
subordinates to her fellow subjects. We are all alike and -equal before the
Sovereign. With particular referemce to the question of Army, I should
like to read one particular passage from the specch of Lord Derby in

L28ILAD A2
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[Mr. B. Sitaramaraju.] .

1858 on the Government of India Bill. The 55th clause of that Bill deals
with the first of these subjects. He says : ) _

‘¢ It has been objected to that clause that it appears to interfere with the pne-
rogative rights of the Crown inasmuch as it provides that nome of Her Majesty’s
forces maintained out of the reveaues of India shall bé taken except in cases of
wrgent cmorgency beyond the frontiers of that country without the previoux eousent
df Parliament. Now, it has been thought—and I confess that the werding of the
clause mukes it open to a construction which was not intended by its framers.’”

Trey did not intend that Parliament should assume control and that
the trunsfer of these soldiers should be in any way controlled by them in a
manner to restrict the powers or the prerogative which the Sovereign
possesses. Therefore, there was a strong opposition to that clause and
the Mover of the Bill, Liord Derby, says as follows :

¢‘ But your Lordships will recollect that although there is mo prerogative of the
Crown more indisputable than that of making war or peace, the constitution has
pravided an equally indisputable check on the practical exercise of that prerogative
by rendering it necessary for the Crown to come to Parliament for the supplies
. nmecessary to raise and maintain the troops, without which it would be impossibic to

carry on a war. But with regard to the troops in India there is, and therc cam be
#o such Parliamentary conirol.’’

Bir, on this last sentence I wish to lay stress. As T will preseutly
-deal, the ordering of the troops, the commanding of Navy_and things like
that are the exclusive prerogative powers of the Crown, but, so far as th»
powers of the Crown within the realm of the United Kingdom are con-
-eerned, those powers are curtailed as a result of the constitutional strugyle
which the English Sovereign and the English people have had for a
nuimber of years, but so far as the powers of the Crown with refercnce
tn the United Kingdom were concerned, there is no doubt as Lord Derby
bas said that those powers are maintained. But, as he says, so far as
India is concerried, there is and there can be no such Parliamentary coutrol.
In some subsequent passages of his speech, he gave the reason why such
a provision had to be made in the Act of the Government of India of
1858. 'The Queen was not only the Queen of India, but shé was also the
Queen of England. If the Queen were to engage Herself in a war with
another nation, she has the prerogative right to do so, but she must have
money to carry it. If she were to depend for that on the revenues of the
TUnited Kingdom, the British Parliament had the power to withhold funds
and limit the exercise of prerogative power. Therefore, it could exervite
‘8 check upon that sovereign right by refusing the supplies. But, in the
‘case of India, as no such control vests in the British Parliament, they
were afraid that if the Queen of England were to go and utilise her
armies of Tndia and engage in a European conflict, they, the people of
the United Kingdom, as the subjects of that Queen, will be dragged into
the conflict withont their consent. They wanted some sort of protection
for themselves against the exercise of that prerogative power with regard
to Indin. That is the reason why, in the original draft Bill, they said
that Her Majesty should not uire the Indian troops beyond the limits of
Agia. As even that was too wide, they subsequently modified it by
enacting that she should not exercise that power exeept for the defence of
India. They merely stipulated for a safeguard against being dragged into
a Buropean conflict with the help of Indian revenues and troops, trans-
eending the limitations imposed on her by the comstitution of the United
‘Kingdom. Therefore, thev wanted that the prerogative power should be
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restricted to this, that so far as India is concerned, she cannot utilise those
Indian forces without the consent of Parliament for purposes beyond the
defence of Imdin. That being so, T should like to say that the present
legislation, which interprets those provisions in a contrary way by
Parliamert assuming a control instead of keeping to the safeguard, 6
puiting the position the other way round. and I consider that a legislation
of this description, if such a provision is enasted by the British Parlia-
ment, would 'constitute not only an invasion of the rights of the Crown
vested in the Crown as its prerogative power, but it is equally, as I shall
presently show, an encroachment upon our inalienable right. It may be
asked, how our position is materially improved by this power being abso-
lutely vested in the sovereign from its being shared by the sovereign with
the British Parliament. It is not necessary for my present purpose to go
into that question, but for which purpose. it is necessary that I should
brielly observe the powers of the Crown itself. : i

The Crown, generally like all Crowns, has all the powers vested in it.
The powers of the Crown are all-embracing. The legislative, the judicial
and the executive powers are all vested in  the Crown. These triple
vowers of the State are all vested in the Sovereign absolutely. Now, of
those three powers, I am now directly concerned with the legislutive
puwers. The legislative powers, it cannot be denied, are absolutely vested
in the Sovereign. There can be no Parliament without the Crown sum-
moning it, there can be no Act of Parliament without tle Sovereign’s con-
sent. There can be no Parliament without the Sovereign. Parliament
means, Commons, Lords and the Sovereign. It caunot even function with-
out the Sovereign’s orders. But so far as the United Kingdom is con-
ecrned, the absolute powers which the Sovereign. possessed with reganrd
to the Legislature after a constitutional struggle between the Crown and
its subjects in the United Kingdom were to a certain extent limited. It
is not necessary for me to go into that limitation exercised by these sub-
jeets within the United Kingdomn. From our constitutional point of view,
the Sovereign has got the legislative power. but the Sovereign has né
lceislative function. T hope, Honourable Members will draw a clear dis-
tinction hetween the legislative power and the legislative function. b
far as the United Kingdom is concerned, the legislative function was, vested
in the British ’arliament. whereas, in possessions beyond the realin -of the
Kingdom of Great Britain, wherever “the Sovereign has not created &
Legislature, that legislative funetion is not ‘satisfied, and. thereforc. the
legislutive function is discharged by a viearious . authority, the DBritish
Pavliament. T refer Honourable Members to Jenkins’ ¢ British Ruls ™
und slso to the leading cases on that subjeet noted therein. I particulsrly
refer to the case. known as Sandy’s case, where it was observed that where
the sovereign creates a Legislature beyond the realin of the United
Kingdon and vests in that possession a legislative body, the legislative
funetion of the sovereign is satisfied. And what was more important for
us was that it was elearly and.spegifically stated that even the Sovereigiy
which, vests, the degislative: functian.in. another legislature,~had, no guwer
hergelf. to- withdraw those powers.gnce vested.. It ;may - refuse to sapctim
their, Acts,. but eannot.deprive the; functiom once. wested., . Therefore, Nix.
my subsission, is,that, there ean he.no.doubt that that:is.the-legal wsition
and  ulso.the proper -position.and that s the. legitimate atiitude; for any
reasonable persan 1. take, beeanse there can be uo, fun Legistatures. in: o
‘J“Icv Sty et ’l'} ‘“;i{;:f L ‘:~,;_e,-,;-;~. Wt DENEASN 'f‘n AL SRR SR EaN §
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Lither the British Parliament must legislate for us for all purposes or
we musl exercise those powers. There can be no partnership. If they
excrcise those powers and want to take us only into partnership, we res-
pecifully submit that that is a position legally untenable, constitutionally
improper and morally unjustified. In stating this position,- I may men-
tion that I am not the discoverer of this point of view. If Honourable
Members only care to read the constitutional struggle which went on for
nearly a hundred years between Great Britain and Ireland, betwcen Bri-
tain and the Colonies, they will find that this is a point of view that was
not only pressed hard on Britain but finally had to be conceded by the
British Parliament. If Honourable Members look into the circumstances
under which the Renunciation Act in the British Parliament was passed,
so far as Ireland was concerned, the whole of the circumstances and the
struggles which led to the passing of that Act by which the point of view
had to be conceded that the British Parliament should not legislate for
Ireland would be evident. Further, I do not refer to the question of the
United States of America, because, the constitutional struggle bhetween
the United States of America and the United Kingdom did not take a
peaceful course of a constitutional agitation, but a much more serious
aspeet. The result was the loss to the United Kingdom of a great empire
in America ; but with regard to the various small mushroom colonies that
are scattered all over the world, the struggle was very bitter. Finally, in
their case also, the struggle compelled the Government of England to
witharaw the Registry Bill which they had enacted in the British Parlia-
ment, giving ultimately the success to the point of view that Parliament
should not legislate for them. The position of India is even stronger
than that of these colonics. I consider it as even parallel to that of
Ireland than the coolnies. No doubt the Honourable the Law Member is
very much amused, but I would like to point out again that the whole
point is this......

The Honourable Bir Nripendra Bircar (Law Member) : I can assure
him that I am not amused ; I am rather oppressed by the length of the
Honourable Member’s speech.

Mr. B. Sitaramaraju : The whole point is this : that with regard to
the various colonies and the British people settled in different parts of the
country the law is that though they might have migrated from England,
their own native home, still they are under law bound by the laws of the
United Kingdom and they are expected to owe allegiance to the British
constitution. But so far as India is concerned (I can say that it holds
an exact parallel to Ireland), there is no inherent right for the British
people to legislate for us and expect us to owe allegiance to the House of
British representatives. The way in which this country was transferred
to the Crown and the pledges that had been given would only make us
feel that any act of legislation, when once a full-fledged legislature is
ereated in India,—as we are expecting will be created now,—then the
British Parliament should not have any interference with our Legislative
Rights. In presenting this pdint of view, my main purpose is to have it
on record, because I do consider that the British Parliament could not be
said to have been encroaching very much prior to the year 1919, hecause
the Bitish Parliament on two occasions,—one on the question of the opium
revenue and the other on the question of the Indian Civil Service,— passed
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two motions, the one in the year 1892 and the other in 1894 ; in those
days, the Government of India, being a strong government, did not
allow the British Parliament to interfere with them, and the two motions
which were passed by the British Parliament were not accepted by the
then Government of India. So much regarding Parliamentary control
prior to 1919.

Of late, the Government of India are only holding a watching brief
for the Secretary of State and His Majesty’s Government. A new orien-
tation had taken place from the year 1919. For the first time, in 1919,
when the salary of the Secretary of State was transferred from the Indian
Revenues to the British estimates, the first link of controlling this country
by the British Parliament was forged and the subsequent legislation of
which this Navy Aect is an important piece, and the legislation that is
now contemplated are further measures to bring in more provisions to
effectively control this country and bring it under the subjection of the
Iritish demoeracy more and more.

Without detaining the House longer, I wish brifly to state that this
point of view that the British Parliament should not encroach upon our
legislative rights, the principle fought by Ireland and the Colonies in the
past was not pressed by us so far because the justification or cause for it
has been only foreing itself upon us since 1919. Therefore, I wish to point
out that th¢ more control the British Parliament try to exercise, the
greater will be the incentive to press this point of view, and, I wish ‘o
have it on record that this point of view is not only legitimate, but is
just. With these words, I oppose the motion.

Lieut.-Colonel 8ir Henry Gidney (Nominated Non-Official) : Sir,
before I deal with this matter, I desire to offer my congratulations to the
Army Secretary, Colonel Lumby, for his very excellent speech, aud for
ithe very lucid way in which he explained what has been to this House a
gealed book, and also for the very fair and square manner in which he
tried to dispel the suspicions that have been lurking in the minds of
Members on all sides of the House. Having said this, Sir, let me remind
Honourable Members that there is a common saying in colloqual English,
when a thing is really not what it really is, 4.e., when it is a gross exag-
geration or incorrect statement, to retort : ‘‘ Tell it to the Horse
Marines . I was tempted to ask, in view of the Royal Indian Marine
never having, in the past, played the part of a Navy, whether this saying
had its birth in the Royal Indian Marine in the past—not in the present,
which, under the present able Vice-Admiral, is an effective Force. This
Bill to my mind is meant to change the name of Royal Indian Marine
into the Royal Tndian Navy and to give statutory effect to the Indian Naval
Diseipline Act and so afford the Flag Officer Commanding the Squadron
Power to deal with his own budget without being, in any way, subordi-
nate to the Commander-in-Chief for the expenditure of his annual budget
of 67 lakhs. This object of the Bill, T am sure, will find support from all
parts of the House. But let us see what the Royal Indian Marine really
is. Very few people know that its ships are known in Bombay as the
white elephants of the Government of India. It has a number of sloops,
five T believe, one Deptt Ship and two patrol boats. It is doubtful whe-
ther a change of name is going to improve its efficiency and make it more
aftractive to the vouth of India ; T hope so. The Royal Indian Marine,
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'Slr, has had a very chequered career, as the last speaker pointed out. In-
deed, history tells us that in the year 1830, it was called the Indian Navy.
The -present Royal Indian Marine had its life from, I think, 1686, whén
“it was used to defend the trade of India against plrates especmlly some
very notorious pirates, one in particular named Angria. From that time
anwards, it has been called. by different names, until in 1929 a Bill was
presented to this House, that had already passed both Houses of Parlia-
ment, but which was thrown out by this House by one vote. But despite
_that, the Indian Government, with the permission of the Home Govern-
Juent and the Admiralty, did effect eertain changes in the Royal Indiun
Marine, iu that it gave permission to its officers to wear the same uniform,
.but with different buttons to the Royal Navy, and His Majesty allowed
‘the Royal Indian Marine ships to fly the White Penant and Ensmn and,
.80, we see the Royal Indian Marine as it presents itself today for improve-
ment and conversion into the Royal Indian Navy. I mean its past posi-
tion, slmost like the Portuguese Navy consisting of Admirals and Captains
and a host of other officers, but with no ships or men. But the Royal In-
dian Marine today, Sir, is a much improved and efficient arm ‘of maritime
defence. It has certain distinctive features and certain distinctive fune-
ions to perform. I think I am right in saying that its function is not
‘a naval one. It is mainly employed in sweeping mine, for which they have
a staff of officers which compares favourably with the Grand Fleet, and is
also trained in signalling, gunnery and musketry training and so forth,
but to say that it is a Navy in the strict sense of the term is ahsclutely
wrong. Sir, I will not weary the House by going into the details of the
composition of the Royal Indian Marine, except to say that ef the sloops
‘it possesses today though most of them are seaworthy, they take no part in
deiending the coasts of India, which maritime defence has been entrusted.
since 1869, to the Royal Navy. gNow, in introducing this Bill, the desire
‘of the Honourable the Army Secretary and the Government of India is to
's0 improve the Royal Indian Marine that it will form the nucleus of an
Indian Navy. The Honourable Member has explained to us, with great
‘emphasis and force, that the Royal Indian Marine today is not very attrae-
tive 1o the Indian lad, that ever since it was thrown open to competitive
cxamination, only 51 candidates have appeared as officers and three have
heen selected and that the total of Indian officers and officers-designate is
fonrteen, %1 in this connection, I would like to point out that the thcer-
personnel of the Royal Indian Marine is 118. The total ratings is
1.011, which glves a proportion of one officer to ten men. Now, what I
wrmld like to point out to the Honourable Member is thls.——much as I
ngree with him that it is necessary to improve the Royal Indian Marine and
to make it more attractive to the youth of India, I think, it would be
much. better, if one started the change not from the top, but from the
bottom. | We ve in the: Royal Ipt;h M&l‘?f five, sloops. and, three or
b; ﬁl,xe;:rg eq lygsq ut t ;F'j has an oﬂioep-personnel out
12 1, Pl;?}l ?{1, fl needs to its, tqtaI 8 rength of ;1,01]... -Indeed 1t is.s0
9 wers\,as to, amo;unt fo._ ancigl, pro gacy and, .in my

qu);qn, cqul&v without. loss of ¢fﬁ¢uen (_y.‘ €. halv It-has; a Vwe-Ad:m;-
ir(:'a ancllt );atn usother oﬁicers, 111:8 ‘bief of IStaE ]‘e,tc .and it seemsy
e ersonn Js an ex Tayagan, would. suggest, that in
U B W4 o ot ommitan, Honte e alriod o B i
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way that we might be able to create a Navy starting from the bottom, with
more ships and more men and not such a surfeit of officers.

‘An Honourable Méipbér : Where is the money !

Lieut.-Colonel 8ir Henry Gidney : 1 know, the Army Secretary will
suy that this is impossible owing to financial stringency, but, then, why
have a Navy in ' name and not im game. My desire is, if this Bill is to go
to & Select Committee, that the Select Committee should be empowered to
make modifications and recommendations which are outside the purview of
this Bill. I think this will serve a very useful purpose. I, myself, think
that we should really concentrate our attention more on the ships and
their pmonnel the lower personnel, than add to the cost of officers, as the
cost is already hopelessly extravagant.

This Bill, when it was presented in 1928-29, was rejected by a margin,
as the last speaker rightly pointed out, for various reasons, by a wargin
ol one vote. The first reason was slowness of Indianisation. The Honour-
able the Army Member has rightly pointed out that the personnel of this
fleet is so small that we cannot pessibly satisfy all communal demands.
That we will haw Indian Officers out of 117 officers in the immediate
furure, I think, shows a very rapid pace of Indianisation. I want Membors
on the Opposite Benches to realise that no Navy can be built in one day
or a month or a year. It took hundreds of years for the British Navy
to achieve its present perfect standard, and we must not think, when the
pace of Indianisation is not to our liking, that the Government is not
encouraging Indianisation. A too precipitous Indianisation would only
ruin the object we all have in view. Sir, if we were to encourage and
rapidly Indianise the Indian Navy as some Opposition Members demand,
i.¢.. before they obtain their sea-legs, we would find most of the erew still
suffering from mal-demere, or, to put.it humorously, indulging in that
naval song ‘‘ a return of the swallow ’’ (sea-sickness).

Sir, what we really want is a steadv pace in Indianisation, because as
in the Army so in the Navy, you must learn to crawl before you can walk,
and you have to walk before you can jump. And we must not, in our
desire to too rapldly Indianise the Navy, think that we can build a Navy
all at once and recruit it entirely from Indians. Let us see what Indianisa-
tion of the R. 1. Marine has really achieved. The lower ratings, about 900
strong, are entirely Indians. These Indian ratings are recruited mainly
from two communities, Goanese and Muhammadans. The Muhammadans
come from the Ratnagiri Coast and are the descendants of the old Mahratta
pirstes-—they make excellent seamen. In this connection, may I point our
to the Honourable Member, that he is recruiting Goanese from Goa, which
ix not a part of British India. T do not objeet to them.  But by recruiting
non-domiciled Goanese my Honourable friend is violating the order of the
Home Department of the ‘Government of TIndia, which states that no
fnrewner can be enlisted in the Government of India without the sanction
of the ‘Home Department of_the, vaernmeut Ingl.l,a Jd make this stater
ment” deﬁbet‘ate!y afd pumoaetunv becausp uhqn, you caw get. the
best kind of recrmts from’ Muhammadam in Iqe]m, "why shonld you recruit
for the' 'Royal Tndian Ma.r e froxn a gouptry Portuguese. Goa, that. is
forgign to Brit)sh India 1 f §hgu,1d( like dhe. rn;v Member seriously . to

consider. thig point, ‘_,The Governme mqy bput Iqldxanlsatmn, .and
try to @o all they 1 in in_the new Bill, but §Wt Bill falls far shorg
of thé A,u' Force Act The Air. Forcg/ A,ct,’w ey, it was. passed, gave, us
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great hopes, with an assurance, that the personnel would be recruited
entirely from Indians, and when eligible Indians were not available, the
British Royal Air Force would loan us personnel. This Bill, as far as
Indianisation is concerned, falls far short in comparison of the desire of all
of us, because it still intends to recruit mgst of its personnel from England
and it is not a true, but a camouflaged attempt at Indianisation of the new
Royal Indian Navy. Let me give you another instance of this camouflaged
Indianisation, and I do so with all respect to the Honourable the Army
Becretary, because I know he is sincere in his desire to Indianise the Royal
Indian Navy. This incident happened sometime ago, not during his tenure
of office. A few years ago, in 1924, one superior and seven wireless opera-
tors for the Royal Indian Marine were lent by the Posts and Telegraphs
Department, they eonsisted mainly of members of the Anglo-Indian Com-
munity. In 1928, it was sucddenly discovered that these men,—many of
whom had served in the wireless stations in the remote coasts of Burma and
Persia and other remote parts of the Indian Empire and had proved useful
wireless operators,—were inefficient and incapable of doing the work of
Royal Indian Marine wireless operators, and the Diregpor General of Posts
and Telegraphs decided that they should not continue the work and they
were, in 1931, replaced by er-naval ratings who were brought out from
Engiard on a high salary of Rs. 250 per mensem plus Rs. 60 rations. Does
the Army Member call this a serious attempt at Indianisation ? T eall it
an insnlt to one’s intelligence and unworthy of any Director General of
Posts and Telegraphs to undervalue his men. 1 hope the Honourable
%{/Iember will consider this in his future efforts of Indianising India’s new
avy.

The second reason for rejecting the Bill in 1929 was the cost. I know
that some Members in this House consider the cost of the Royal Indian
Marine to be exorbitant, but the Honourable Member has assured us that
there will be no additional cost by the passage of this Bill. That means,
in other words, that the development of the Indian Navy will be static.
Tlere will be no advance or serious attempt to give India a real Navy. I
do not think that any Member of this House would be against starting a
Navy which is to be really an Indian navy, provided the cost is within
reasonable limits. I think, a Member in the 1929 debate said. that it did
not matter whether it cost rupees two crores, he would be prepared to vote
this amount for a navy on real lines and not a navy in name. Rs. 67 lakhs
is the cost for the maintenance of the Royal Indian Marine and India gives
an additional annuity of £100,000 to the British Government for the main-
tenance of the East Indian Squadron and the maritime protection of her
enormous coast line. Personally, T think, that India receives a great deal
for the little that she gives, because just conceive of the thousands and
thousand.s 9f miles of Indian coast that the British Royal Navy is protecting
at the ridiculous cost of only £100,000 ¢ But I am not complaining of
that. What T am complaining of is that today we are maintaining two
Navies for the protection of the shores of India, the Royal Indian Marin®
and the East Indies Squadron. The Royal Indian Marine is commanded
by a Flag Officer Commanding who draws a salary, excluding a handsome
sumptuary allowance, of over Rs. 3,000 per mensem, and the East Indies
Bquadron is under a Vice-Admiral, who draws a salary of over Rs. 4,000
per mensem. Here we have two navies in two watertight compartments.
Can you conceive of any Indian Army consisting of two separate armies
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in two watertight compartments 1 I think that we should in this committee
realise that the time has come when India should make a serious and
practical start to develop her own Navy and not maintain two navies. I
mean a real Indian Navy of our own, trained, at first, by British Officers,
but with a hope of complete Indianisation in the years to come.

But apart from the cost, the most serious objection to my mind that
was expressed against this Bill in 1929 was the constitution, or, in other
words, the control of the Navy. Mention has been made, both by the Army
Secretary and by the last speaker, my Honourable friend, Mr. Raju, that
this Navy Bill is before the Joint Parliamentary Committee. As a member
who attended that Committee, I can assure the House that not a word was
spoken about it in my hearing.

Mr. B. Sitaramaraju : I never said that it was before the Joint
Parliamentary Committee.

Lieut.-Colonel 8ir Henry Gidney : I speak subject to correction, but
I think, my Honourable friend said that his reason for objecting to this
measure was to this effect : why hurry to pass this Bill when the matter 19
before the Joint Parliamentary Committee, or words to that effect.

Mr. B. Sitaramaraju : What T said was that the Honourable the Armay
Secretary was not justified in anticipating the constitutional changes with
regard to the control of the Army and Navy. .

Lieut.-Colonel 8ir Henry Gidney : If that be so, T stard corrected,
but at the same tim~, the impression on my mind was this, that one of the
chief objections the Honourable Member urged against the acceptance of
this Bill was, why hurry with the measure when Government had already
exprossed their opinion that there was no necessity for such hurry ¢ If he
is serious in this objection, T ask the Honourable Member, why does he
hurry for Indianisation of the Army, why not wait till the .cont}titutlonal
changes are known to India ¥ Agaim why hurry for Indianisation of the
Indian Air Force, why not wait till the new India Bill is passed ?* Surely,
if you are really in earnest to Indianise the Navy and to get some control,
why do you want to wait till the report of the Joint Parliamentary
Committee is out, why not make a beginning at once, why waste time ?

Mr. T. N. Ramakrishna Reddi (Madras Ceded Distriets and Chit-

toor : Non-Muhammadan Rural) : Because the quian tax-payer pays
every pie of the expenditure for the Army and the Air Forces, that is why
we want Indianisation.

Lieut.-Colonel Sir Henry Gidney : I am glad the Honourable Mem-
Ler interrupted me with his observation, because that is just my view.
am with him in his desire to Indianise, but I ask him and the Opposition
why delay and put forth as an excuse : ‘‘ Let us wait for the report on the
White Paper and the New India Act ¢ ’’ Why not get a move now that we
have this opportunity offered to us ?

Mr. T. N. Ramakrishna Reddi : Let the Government promise that
the whole of the recruitment for the Navy hereafter will be Indian, then
we shall give our support to it.

Lieut.-Colonel Sir Henry Gidney : I am afraid that the Ionourable

19 Member does not realise that you cannot make or
® Noo. Indianise a Navy overnight and that it will take many

vears before you can get a completely Indianised Navy. (Ironical ** Hear,
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hear > from the Opposition Benches.) Does the: Opposition want a toy
Navy as is the Royal Indian Marine today ¥ Does it want Indian Admi-
rals, etc., before they have even. acquired their sea-legs ? If so, such a
Navy will be full of men who will spend most of their time indulging in the
pastime, 1 have already referred to. v4z., ‘‘ a return of the swallow ’

- Isee Mr. B. Das is loudest in his ironical *‘ Hear, hear. ** T ask whaf
does he—a land lubber—in particular, or any other in this House know
about a Navy ¥ We are laymen. But the ()ppomtmn in opposing this
Bill are making use of the oceasion, as a means to an end—regarding clec-
tioneering speeches and who stands more in need of such help than tte
camouflaged Congressite, Mr. B, Das ¢

Here, today, all of us are erying out for an Indian navy but the
Honourable Member, Mr. Raju, in the course of his lengthy speech wants
to delay the passage of this Bill, indeed to reject it. The Honourable the
Army Secretary told us that the incompetency or rather the imperfeetions
of the Roya! Marine are largely due to the present state of things and
that by passing this Bill he wants to make the Royal Indian Marine more
attractive to Indian lads and more efficient. Then why on earth does the
Honourable Member, Mr. Raju, indulge in dilatory tactics and ask the
Government to wait for the report of the White Paper ¢ You are not
going to gain anything in that way at all. On the other hand, you are
going to lose a 16t.

Mr. B. Das (Orissa Division : Non-Muhammadan) : Thanks te your
membership of the Round Table Conference %

Lient.-Colonel 8ir Henry Gidney : Yes, Sir, and thanks in abund-
ance to the absence of Mr. B. Das from these Conferences or who knows.
coming as he does from the land of earthquakes and ﬁssures, he may have
demanded an Indianised Navy for his Province, Bihar and Orissa.

My Honourable friend, Sir Abdur Rahim, when he spoke on this
Bill last time, said that the Bill was not self-contained. At the same time
he -said that he was in favour of the introduction of British discipline into
Indian Navy. That means to say that on its merits, my Honourable friend
accepts the Bill and se I say any other reasons for its delay are not reai and
not substantial, but sentimental and artificial. It would be, I agree, much
better if we had a Bill before us such as the 1887 Indian Marine Aet, which
was really self-contained and which was based, more or less, on the British
Naval Discipline Act. But. Sir. this should not deter us from accepting
this Bill and sendmg it to the Select Committee, where we can have oppor-
tunities of voicing our opinions and raise other mstters than those con-
tained in the Bill ; in short that our amendments will not be strictly con-
fined to the disciplinary .clauses of the Bill, as presented to this House.

Another objection that has been raised, but one in which T do met
think there is much weight is ﬂns A fear was expreqsed by. certall;
Members of the House that, by passing this Bill, it was the ‘desire of His
Majesty s Government to-make use of {hs: new‘m friHan?Navy & part
of the Imperial Naval foroes for outside Impérial purposes’ The Honour-
able the Army Secretary has honm]]rably assuted. us that this is. mot an.
though, in; cases of emergency. it will dy ruor, General
to use his prerogat,we, but, .we, are furfh mssu?zﬁ that :f?i}ore fﬁe ndian
Navy. wopld ‘be used for outsl.de purposes, this Hquse will“be ‘diven an
oppurtunity. to. express its, views and. give, it§ .consent. . What, elsg do we
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waut and after that assurance surely this suspicion should not ezist ¢
After all when one' realises that the new Indian Navy will consist of a few
sloops, with a small personnel and that the total power and personnel.
of the Indilan Navy is not equal to one British warship, there is
absolutely ‘no substance in the fear expressed by the Honourable Members

opposite and to express such a fear only expresses the weakness and hoilow-
ness of their opposition.

The Army Secretary has tried very sincerely and very candidly to
dispel our suspicions. He has certainly dispelled my suspicion. (Laughter
by Mr. B. Das.) 1 find my friend, Mr. B Das, laughing in his usual ini-
mical way. I do not care tuppence for Mr. Das’s fear and suspicions. 1
personally have no cause to entertain any suspicions about the intention of
Government. If you examine the outside opinions expressed on this Bill,
it will be found it has earned the approval of many public bodies. The
British Indian Association, which consists of the largest landlords oi
Eastern India, has, in its opinion, supported and given its blessing to the
Bill and said that this is a move in the right direction. Indeed the Maha-
sabha has also supported it with certain stipulations. It certainly said
that an Indian Navy, in reality and not only in name, was absolutely neces-
sary for India. The Hindu Mahasabha in its report has certainly criticiseil
certain aspeets of this Bill, but, in the main it has supported its principles
and admitted that such a move will give India its first step in the direction
of creating and equipping its own Navy. Members on the opposite side
who are opposing this Bill are, I venture to say, guided purely by senti-
mental and individual considerations. They do not seem to realise that,
hefore India can acquire complete self-Government and be capable of
undertaking her own defence, it must be in sole possession of its own. Army.
and Navy. In stressing this point my desire is this : ‘‘to ask Members on
the opposite side to dispel all suspicions left in their minds. My friend,
Mr. Das, can talk more of earthquakes and things of that kind than of the
Indian Navy, but I would ask even my friend, Mr. Das, to dispel all dvubts
and suspicions in his mind and whole-heartedly join the Government in its
desire to give India its first step in the path of creating and maintaining its
own Naval Force. 1 frankly admit that in changing the mame of the
Royal Indian Marine to that of the Royal Indian Navy will not avail us
much. We do not want to start at the top and create a Board of Lords
of the Admiralty. Let us have more ships and more men, but not more
Admirals flying their flags on the heights of Simla, as in the past and as
in’the case of the Swiss Navy. I would ask my friends on the opposite
side to view this matter not in an individualistic spirit, but in a national
spirit, as T am trying to do. This Bill, if passed by this House, I am sure,
would be to the eternal credit and blessing of India, and I do believe, even
1 its present form, that it presents no insuperable obstacle to the unanimous
acceptance of this House to place it in the hands of a Select Committee,
where we could but try our utmost to mould it to suit our needs. I,
myself, feel that Government is to be congratulated on this its. very helpful
effort 10 assist us on our way to the attainment of self-Government in our
country—India—whose interests we, in our own lights, are trying to serve.
Sir, T support the Bill.

8ir Hari Bingh Gour (Central Provinces Hindi Divisions : Non-
Muhammadan) : Sir, if I intervene in this debate, I do so with a full
sense of my responsibility and I would ask Honourable Members on
this side. of the House, as well as on the other side of the House, ‘to
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realise the implications of this Bill and to bring to bear upon the con-
sideration of this Bill a few salient facts which I shall present to them.
Honourable Members are aware that in 1925 and 1926 a departmental
committee was appointed, presided over by the then Commander-in-
Chief, Lord Rawlinson, which decided on the reconstruction of the
Royal Indian Marine as a combatant foree, to enable India to enter
upon the first stage of her own naval development, and, ultimately, to
undertake her .own naval defence. The departmental committee
decided that India must pay for her own naval defence, and, in conse-
quence of the decision of this committee, the Government of India moved
the Seeretary of State to amend section 66 of the Government of India
Aect. and 1 will present to Honourable Members the ipsissima verba of
the Under Secretary of State for India when moving for the second
reading of the amended section 66 of the Government of India Aect, the true
objeet and purpose the Government had in view in making the amendment.
Let me give you his own words. The Under Secretary of State for India
said on the 9th March, 1927.—T am reading from the House of Commons
Debates, page 1269 :

‘¢ 1 come now to the reasons for the creation of this new force, for the re-
creation of the Indian Navy. After the War, for various reasons, the question of
reorganizing the Royal Indian Marine as a combatant naval force, able to take its
place amonyg other navy forces of the Empire, came to the fore. It was examined
by Lord Jellicoe in 1919, and by two separate Naval Commanders-in-Chief on the
East Indian Station in 1922 and 1924. I think it was, as a result of the recom-
mendations of the last of the two authorities, the Officer Commanding the Naval
Forco of the East Indian Station in 1924, that a scheme was luid before a Depart-
mental Committee in India, with Lord Rawlinson as Chairman and with the Naval
Commander-in-Chief among its members. The outcome was that the Committee’s
report was accepted by the Socretary of State, by the First Lord of the Admiralty
and by the Government of India, and the announcement of the intentions of the
Government was made in February, 1926. The policy declared in the announcement
followed the recommendations of the Imperial Conference of 1923 and 1926, which
were to the effect that the primary responsibility rests on each part of the lmpire
for its own loeal naval defence.’’

Now, if T may supplement these words, I would point out to the
Honourable Members on this side of the House that, immediately after the
close of the War, two Committees were appointed. One was presided over
by Lord Esher and the other by Lord Jellicoe. Earl Winterton was
dealing with the Committee of Lord Jellicoe, and I am now anxious to
recall the cognate recommendation of the Committee presided over by
Lord Esher. These two combined Comnittees recommended that in all
cases the combined forces of the Empire should be under Imperial control,
und that the Army in India and the Army in England should, as rcgards
its'equipment and training, be such as to be able to take its field alongside
the British Army in case of a national emergency. That was a recom-
mendation which alarmed the First Assembly. Therefore, a Committee
was immediately appointed on the motion of one of us, and on that
Committee, we steadily protested against the subordination of the Indian
Army for Tmperial purposes. That Committee was presided over by the
then Army Secretary, Sir Godfrey Fell, and, with the consent—mark the
words—with the consent of Mr. Montagu, the then Secretary of State
for India, we drew up a number of recommendations, one of which vras,
that the main purpose and the sole purpose of the Army of India was the
defeuce of India. We then demanded that the Army of India should. be
brought under the same control of the Indian Legislature, and that fight,
which began in the First Assembly of 1921, has continued down today.
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My friend, Sir Henry Gidney, has told us that he was a Member of the
Joint Select Committee of Parliament and not a word was said as to the
future control of the Army and Navy of India....

Lieut.-Oolonel 8ir Henry Gidney : Not the Army.

8ir Hari 8ingh Gour: ...... of the Navy of India, Sir, I wish to
point out to the Honourable Members of this House that
that it is the established policy of His Majesty’s Government that the
Navy in India should be subject to the same control as the Army in
[ndia. Now let me give you the exact words to which I wish to draw
vour attention. The Under Secretary of State, dealing with the same
point, at page 1271, expressed himself in the following terms :

“¢ Someone may ask what opportunity will be given to the Legislature in India
to deal with the Bill. The opportunity will be this. In the firet place, this Bill
cannot come into effective operation in India without consequential legislation vy the
Asscrmbly, and when that Bill is discussed by the Assembly, there will be full
opportunity of discussing the whole question of the Indian Navy. In addition, this

new Indian Navy will be in exactly the same position in relation te the Assembly
as the Indian Army is at present.’’

Those are the words of the Under Secretary of State for India, and
Honounrable Members can now visualize what their predicament would be
if they became a consenting party to the creation of an Indian Navy,
in which case the position of the Legislative Assembly would be exactly
parallel to the position in which they stand in relation to the Army in
India. They will vote supplies, or if they do not, they will be certified,
and if the strietly logical out-come of the Government of India Aect is
followed, the Navy Budget will be non-votable, as is the Army Budget.
Now, Sir, I wish, therefore, to point out to this House that if it becomes
a consenting party to the pessage of this Bill, they will be ereating an
Indian Navy fer which they will have no responsibility and over which
they will exercise no control. My friend, Sir Henry Gidney, and other
Members on this side of the House have been asking for the Indianization
of the Navy. That does not disturb me in the least. If every membenr
of the Indian Navy was an Indian, I ghould not feel happy so long as the
Indian Legislative Asscmbly had no control over its own defence, whether
the Army or the Navy or the Air Foree. (¥lear, hear.) What the Indian
public demands is control over the Army, control over the Navy and
control over the Air Force. The Indian Army Act has been passed by
the Government of India without the consent of this House. We have
got, therefore, no responsibility for the Indian Army. But would you be
willing partners in the passage of the Indian Navy Bill, the result of
which would be to exclude the Indian Legislative Assembly from all con-
trol over the Indian Navy ? That is the short question that I ask my
Honourable friend, Sir Henry Gidney ¥ Is he prepared or is he not
prepared ¥

Lieut.-Oolonel 8ir Henry Gidney : I do not quite follow you.

8ir Hari 8ingh GQour : I would ask any Member of this House
whether he is prepared to give his ¢mprimatur to the Indian Navy Rill
on the condition which would apply to the Indian Navy, namcly, that this
House will have no vote or voice in the control of the Indian Navy,
and that the Indian Navy will be treated exactly on the same footing
as is the Indian Army at the present moittent ¥ (A Voice : ‘‘ Indian Army
is non-votable.”’) My friend says in helplessness that the Indian Army 1s
non-votable. But will yon create an Indian Navy, an offspring of the
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elected majority of Indian Legislative Assembly, and consent to its bécom-
ing as nou-votable a~ is the Indian Army § .- That is the question to which
I would ask for a reply. Will any Member of this House get up.and say
that he is quite prepared to give to the Government of India. irresponsible
as they are to this House, the power to bring into existence the Indian
Nezvy which would be entirely independent of the vote of this House and
irresponsible to its views ? "That, T submit, is the main question. "I am not
in the slightest degree perturbed by the question of Indianization or control
or whether a few ratings were Indians or non-Indians. I am more con-
cerned with the queéstion of policy. So long as you have created an
Indian Navy, you are responsible for it and not we, but when you come
to us and ask us for our vote, and when after that vote you create an
Indian Navy, you would then tell us tomorrow that this Indian Navy.
has Leen created not by us but by the vote of the -Assembly, and that it
knew tbat this Indian Navy would be exactly on the same terms and
maintained on the same conditions as is the Indian Army of today. That,
I subniit, is a short question and let every Member in this House think
aver it. 1 appeal to every elected Member of this llouse, including Sir
Henry Gidney.

Lieut.-Colonel 8ir Henry Gidney : I am not an elected Member.

8ir Hari Bingh Gour : Yes, you are not. But I ask every elected
Member whether he is prepared to bring into existence a new foree over
which he will have no control whatever ¢ That, I submit, is the genesis
of this Bill. In the House of Commons, when section 66 of the Guvern-
ment of India Act was sought to be amended by the Conservative Gtovern-
ment, loud protests were raised by Mr. Lansburry and by Mr. Wheatley.
Let me give you iwo passages from the criticism of one of the Members.
of the House of Commons, and you will then realise that when they, your
friends in the House of Commons, represented your views and challenged
the Conservative (Fovernment to {»ass into a legislative measure a Bill
which would excélude the Indian ILiegislature from any control over the
policy of the Indian Navy, what did the Governmerit say ¢ In answer
to him, the Under Secretary of State for India said :

¢¢ T did not wanmt to. bring this Navy Bill in the House of Commons, but T do
80 becausc the people of Indin wamt it.’’

That was the statement made in 1927, a statement which was challenged
and successfully challenged by your predecessors in 1928. Mr. Whestley,
speaking on this Bill, said as follows :

¢¢ T wubmit that if the Government resists this amendment, then the title of the

Bill is a misuse of words. The supreme control of . the Nawy.surely .indicates its
ownership.”’ )

That is to say, the Indian Navy, which ypu will creste and for which you
will pay, will be under the supreme control of the British Admiralty.
Let them create a Navy of their own, let them tax the people of Iudia,
but let it not be with the willing consent of the elected Members of this
House. That is onr only objection. We are powerless at the present
moment to resist the actions of ‘the Government of India, but we have a
responsibility “to our own people and, as elected represemtatives of the
people, we'must not forget that we are giving the irresponsible executive
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a further power and control over the finances of this country. Mr.
Wheutley further said :

‘¢ If the supreme econtrol is to be veated in this House, then this Navy cecases
to be an Indian Navy and becomes for all practical purposes a British Navy. It
is surprising that the policy outlined here should emanate from the Conservative
Party. Indiu is to be asked to pay entirely for its ships and its Navy. Kvery penny
of the cost is to be met from revenuo collected from the poor Indian people. (Of
whom you are the representatives : forget not.) The Conservative Party comes along
and ask ue to acoept the primciple that, although the Navy is pald for by India
and according to all the rules of propriety should, therefore, belong to Imdia, we should
insist on the right, when it suited our purpose, to be entitled to confiscate this Navy.’’

In the time of war, and on any occasion, it will be a part of the
British Navy although paid for by Indis and created by the willing co-
operation of the elected representatives of the people of India. In anothenr
passage, Mr. Wheatley went on to say :

T want to take this opportunity of entering a most emphatic protest against
the provisions of this measure. I do not know what ecase was or could be mnde out
for the Indian Navy, but I know that no case cap be made ont for an Indinn Navy
which is not under the control of the Indian people. What we are asked to do here
is simply farcieal.”’

So, you arc asked to do here what is siply farcical. Vote for the
Bill &nd create a Navy and then wash your hands of it. Sir, I cannot
for a moment bring mnyself to believe that there will be one single Memnber
in this House representing his constituency who aould be a willing partner
to the creation of such an Indian Navy and upor such terms. Now, listen
to Mr. Wheatley’s words : '

‘“ We nre asked to subseribe to a situation in which there will be an Indian
Navy which may be taken away by the very people, who in certain conceivable eircum-
stunces niay be India’s chief enemy, und used by these people, while they retuin in
their power the right to say who is to pay for the Navy during the time it is being
used without the cousent of the Indian people.’’ .

When this question was put, the Honourable the Secretary of State,
I think with his tongue in his cheek, said this is the Navy which is beine
created with the consent of the people of India and if the people of India
~do noi want it they will say so. This is the opportunity for yon, the
accredited voice of the people of India to say whether you want an Indian
Navy upon these terms. )

Lieut.-Oolonel 8ir Henry Gidney : Or do you want an Indian Navy
at all ?

8ir Hari 8ingh Gour : We do want an Indian Navy which we will
control. _

Lieut.-Oolonel 8ir Henry Gidney : May I ask my Honourable friend
if he will tell me whether he knows of any Indian Legislator or Legis-
latures in India, possessing adequate knowledge to control and administer
any Navy ! To my mind, he knows what I say is correct.

Diwan Bahadur A. Ramaswami Mudaliar (Madras City : Non-
Muhammadan Urban) : Does the British Parliament possess that know-
ledge ¢ »

Lieut.-Colone! 8ir Henry Qidney : There are duds there, but they
have an Admiralty to advise them.

d Diwan Bshadur A. Ramaswami Mudaliar : Here also there are some
uds, K ‘
L281LAD b
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.. Bir Hari 8ingh Gour : Can my Honourable friend show mc any part
of the British Empire possessing the dignity which India does and which
has an irresponsible Central Government like what we are blessed with
here ¢ (Laughter.)

An Honoursble Member : Irremovable executive.

8ir Hari 8ingh Gour : It is the same as an irresponsible Central
Government. Now, I wish to point out that the Under Secretary of State
for India in answer to the crlblcmms which were hurled against him from
the Labour Benches said :

‘¢ May I say in’ conclusion that I commend the Bill to the House for the rcuson
that to the best of my belief,’’ -

-—mark the words, ‘10 the best of my ‘belief *'+—

"¢ and the belief of’ my nible friend, the Secretafy of State for fnﬂla nud of the
Government of India, it is desired bv the ‘people ‘of India.’’

The Under Secretary of Btate for India, in sponsoring this Bill for
the creation of an 1rresponslble Indian Navy, permltted himself to say that
he was d¢ting 4s the agent of the people of India, and the Government of
India in 1997 assured the Secretary of State that the people of India
wanted such a Bill. Now, Sir, I need not comment upon this startling
disclosure.’ Wherc did thc people of India want to pay for an Indian
Navy over which they will have no control, and which as it was pointed
out in the House of Commons will be a part and parcel of tl:e British
Navy ¢ Sir, Honourable’ Members on this side of the Ilouse have bosn
rafsing various questions in eonnection with this Navy, and, on a.previous
occasion, the Army Secretary said that there is no large pollcy involved
and that it is just a change in name. But I will ask the Army Secretary
to answer one question. If we permit him to change the name, in view
of the commitments made in the House of Commons and the purpose
adumbrated by the Under Secretary of State for India speaking on behalf
of the British Government in the House of Commons, should we not be
committing ourselves to the creation of an Indian Navy which will: be
wholly irresponsible to this IIouse ¢ The second question that [ wish to
ask is this. It was said on the last occasion by the predecessor of our
Honourable friend, Colonel Lumby, that there was mothing at all except
a change of name and nothing further was intended or was implied. 1
have already pointed out to this House that that myst have been u state-

nent made under a misapprehension of tacts. The ob,)ect of it wag very
clenrly stated in the House of Commons. The object of it was ery elearly
stated by ‘the Departmental Committe¢ over which Lord Rawhnson pre-
sided and, now, when the Army Secretary comes before us and says, it
‘means no more cost peyoud the cost that ‘India is in€nrring and it $imply
means a change of name, we gasp for breath and ask ourselves one
question. The Army Secretary of today may be succeeded by the Army
Seceretary of tomorrow and what will the Army Secretaiy of tomorrow
say ? T}u& bright jewel, this diadem in the British Crown, calls.itself as
being the owner of an Indian Navy with two. sloops, and nothing more
Gilbertian and nothing more farcical than this is conceivable. ,.You,
gentlemen, have agreed to create an Indian Navy. I am naturally hound
now to create an Indian Navy worthy of the name. (Hear hear.) The

future Army Sewetarv will say so and 1f such a questlon is put what
answer will you give ? N

Diwan Bahadur A. Ramaswami Mudahar : None.
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8ir Hari 8ingh Gour : You will conceal your head in shame when
you walk into the beautifully prepared parlour of the Army Secretary
who says, walk into this and enjoy yourself and do not live in the wilder-
ness. Sir, if this Bill is enacted into law, it will create a preccdent un-
paralleled in the history of British Parliamentary institutions in that it
would create an institution irresponsible and uncontrollable by the Legis-
lature which gave birth to it. I ask, therefore, every Member of the
House, to.seriously consider before he passes his vote in favour of this
motion. Sir, it is not a mere change of name nor indeed it has no addi-
tional peeoniary eommitments. The Indian Navy, as was stated by the
Deparimental Committee, must be gelf-contained and self-supporting.
1 am not here free to speenlate but every reader of newspaper knows what
is going on in the Disarmament Conference in Europe and what a pathetic
sight India presents as'a Member of the League of Nations which costs to
India 14 lakhs per annum.

Mr. 8. C. 'Mim”((:)hittagong -and Rajshahi Di,v.isiong : Non-Muha:ra-
madan Rural) : India is an Original Member of the League of Nations.

Sir Hari Singh Gour ; In 1921, India became, and was acclaimed
to the world as a self-governing ~Dominion, and, therefore, an origindl
foundation Member of the League of Nations. But where is the vote of
India_and who is responsible for the vote of India ¢ Who casts the vote
of India * It is’ the . Secretary of State. - (Laughter.) India has the
pleasure and the honour of paying 14 lakhs per amnum, but poor un-
fortunate India has never known the blessings of the League of Nations
beyond paying an annual contribution of 14 lakhs: (Hear, hear.) The
Disarmament Conference has been going on in Europe and will result
in the establishment of a quota for Great Britain. If such a thing
happens, we can well understand that India as a foundation Member of
the League of Nations will be given two dreadnoughts or so many cruisers
to be the possessor of the Indian Navy. And it will be said, before the
Disarmament Conference, that this is the Navy of Great Britain and
this is the Navy of India. Remember, Sir, India has suffered a great
deal in the past by her glorification of status to an equality with the other
self-governing Dominions of the British Commonwealth ; but do not fall
intn this trap once more, because the moment you create an Indian Navy
vou will be liable to a certain quota, a quota for which you will pay
and a guota for which you will not be responsible. I, therefore, feel
that, when I see the environments around me, the powers in the East and
the Far East arming themselves for the coming conflict, when I see the
drastic and desperate efforts being made in the West for the limitation
of armaments, that India may not, in a moment of hurry and scanty
consideration, lend itself to a policy in which the revenues of India will
be hypothecated but the people of India will gain nothing from the
creation of an institution called the Indian Navy. ¥ would ask every
Member, cccupying the Opposition Benches, to cast his vote against this
motion. (Loud Applause.) }

Mr. B, V. Jadhav (Bombay Central Division : Non-Muhammadan
]s-ura],) : Sir, I rise to support this motion for reference to the Seleet
UCommittee. This Bill . has been seriously criticised on this side of the
House and many Members have brought in your name and reminded
the Honse that you took an important and leading part in opposing the
Bxl}, when it came up before this House in 1929. But, Sir, it is well-kuown

L281ILAD ©oB2
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i IMr. B. V. Jadhav.] . .

that much water has flown under the bridges since then and 1 do not
‘kiiow, whether if you had an opportunity now of sitting on the front
Ovpposition Benches, you would have maintained the same attitude us
you did on the last ocecasion. Men learn by experience and strong men
‘are not wnwilling to correct their wrong opinions foraned on former
occasions. Ome of my friends, who is an Executive Councillor in Madras,
has reecently given an instance in point. On former oceasions, he had
maintsined that Andhra ought to be made a separate Province, but on
this occasion, he reconsidered the whole position and re-examined all the
‘Pacts and came to the conelusion that it would be disastrous to the interests
of Andhra Province and to the Madras Presidency generally to separate
that Provinee and other Provinces on a linguistic basis ; and he had the
woral conrage to say that he had changed his opinion.

Much of the opposition has been based upon sentiment. As the
“Honourable Justice Din Muhammad has described in his opinion :
¢¢ The criticlsms directed against the Bill, both when it was first introducad in
1928 as well as at the time of its present introduction, appear te me to be based
more on sentimental grounds than on sound reason.’’
» And T say, Sir, that even the principle of this Bill is based upon
sentiment. What is the principle of the Bill ¥ The principle is that the
torees hitherto known as the Royal Indian Marine should henceforth be
called the Royal Indian Navy. And the reason given is thgt it will add
prestige to the men and officers in the Royal Marine, and so on. This
agsin, I say, is a sentiment. Some may even ask, what is in a name
and why change the name ? But then, as it has been pointed out, it is
a sentiment and I myself honour that sentiment. There is something in
‘that name, and the change from the name of Royal Indian Marine to
Royal Indian Navy means a great deal to the personnel of that force.
/Now, Sir, the opposition is based firgt on the ground that this TTouse
was uot consulted by the Home Government, before they introduced legis-
lation ty amend section 66 of the Government of India Aect in *he Brifish
Parliament. The only way in which this House could have been consulted
was to bring a Resolution for discussion in this House whether in the
opinion of this House it was necessary to change the name of ‘‘ the Royal
Indian Marine ’’ to the ‘* Royal Indian Navy ’’. I think that was the
“only coarse open, if it was intended to consult this House. The vete of
this Ilouse could not have been taken on the introductipn of a Bill for
that purpose by the House, because this House at that time did not possess
any authority to legislate on the navy question. The powers of this House
-are limited by the preovisions of the Government of India Act, and until
the amendment in section 66 of the Government of India Act was passed
by Parliament, this House was not in a position to consider any question
relating to the Indian Navy. From the tactical point of view, I do think
that it would have been better for the Secretary of State and the Clovern-
ment of India to have consulted this House ; but it is well-known in
European politics that England is very blunt and is very wrong-headed
in these respects. Had Lord Curzon, for instance, when hé took over the
lease of Berar from the Nizam, consulted the people of Berar as to whether
_they were willing to ‘gb under the administration of His Exalted ITighness
the Nizam, ¥ am ‘quite sure that the overwhelming majority would have
voted in: favour of not going under the administration of His Exalted
Highness. But, Lord Curzon, as is well-known, was an Imperialist and
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quite indiferent to the views of the publie, and, therefore, without con-
sulting the people or ascertaining their views he took over the perpetual

leasc of Berar from the Nizam. This has led to & number of difficulties

all of which would, have been avoided if he had taken a plebiscite or tiied
to ascertain the views of the people then. The result would have been the
same. People would have remained under British administration : thene
would have been a few people—I should say, & microscopie minority-—who.

would have voted in favour of the transfer, and Lord Curzon svouid hawe:

been justified in taking over the lease and that question would lave been
settled for ever. But as is well-known, the Englishman is rather clumsy,
and, ther¢fore, is rather callous or indifferent to the views of others.. He
thinks that as he is doing good in his own way for the welfare of athers,
they ought to be satisfied and grateful to him. There he commits a
mistake, but I do not think that mistake can be cured by any eriticism in
this House. :

Then, apother objection to this measure is that the future Navy of
India will not be under the control of this House. - It is well-known that
the three branches of defence, v42., Army, Air Foree and the Navy ought
to work as a united whole. It e¢annot be partitioned, especially in the
matter ¢f control. The control for all these services ought to be in one
hand, and I shall be very glad when the whole control will be in the hands
of the Government of India, responsible to this House.. But until that
time comes, I do not see that it will conduce to the discipline and +weli-
being of any branch of the service to be separated in the matter of control—
in faet to have divided control. The control over the Army at present
is with the Government of India nominally, bhut really with the Army
('ouncil in England ; and this condition, it is evident, is to continue for
some time longer. A beginning has been made to Indianise the Army ;
hmt the pace has been kept so very slow, and the number of officers which
will be required to Indianise the officer ranks has been increased to 2 1|3
titnes more, so that it is very difficult to calculate how many years it will
take to Indianise the Indian Army. Then, there is the question of fhe
British Army, and so on. The pace, I think, has been kept very slow
in the Army, and so also in the case of this proposed Indian Navy, or as
for the present day Royal Indian Marine, it is also very very slow. The
Honourable the Army Secretary has promised that the pace will be
guickened, but the chief complaint is that young men of the requisite
standard do not come forward. He has admitted that for the lower ranks,
for the lascars and so on, the material is very good and plentiful. But
his complaint is that for the higher ranks the material is not sufficient.
I may point out to him that, in the case of sea service, it will not be easy
to find material ready at hand. People who have a liking for the sea are
to be found on the sea coast and especially among the fisher folk. These
commnunities are quite illiterate, and steps will have to be taken by the
Governirent by granting scholarships and other methods to cducate the
young boys from among these classes. My friend, Mr. B. Das. whose
Province of Orissa is on the sea coast will be of much help to Government

if they care to consult him in this respset. ....

Mr. B, Das : I am going to oppose the B;ll y;)u will neein'tsrozl

; ".Mr, B, V. Jalhay : But ' do nbt oppose the edueation of the-fighet:
o k. . ’ ». “'fi' S v.lv,l- R o Vo («;.q')'.»f..'
Mr. B. Das : That will b 'a provincial subject : I will sée toit. " "

—
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Mr. B. V. Jadhav : In the Province of Bombay too, much can be
done in this respect. The Indian Marine Department has recoguised the
qualities of the Mussalman fishermen and boatmen on the Ratnagiri coast
and the lower ranks are almost wholly manned by them. The other Hindn
communities, such as the Bhandaris, the Kharvis, and the Daldis, and the
Mahrattas on that side too, have a good deal of knowledge of the sea, pnd,
if proper encouragement is given, I do not think that they will fail to
supply the right sort of material for the officers ranks in the future Indian
Navy. At present, the selection is left to a body, which sits at Imperial
Delhi and is disposing of matters affecting the sea. Let them hold the
examination at Bombay, or Calcutta, or Purj or Madras, and perhaps they
may find more plentiful material coming forward.

Indians in former times have had their navies. It is well-kuown that
the ancestors of the Chief of Janjira were admirals
in the service of the Great Moghuls, and the founder of
the Mahratta Empire, Shivaji, started his own navy when he realised the
importance of it. That Navy was guarding the western coast of India,
and proved itself an eyesore to the East India Company. It was a pity,
Sir, that that navy was allowed to be annihilated by the later rulers at
Poona, and there they took the help of the East India Company in putting
it down. The commanders of that navy and the captains of the ships
were all Indians and were drawn from the western coast of India, and they
had at that time proved themselves quite efficient and quite able enough
to fight with the ships of the East India Company. The scions of those
houses will be very proud indeed to continue the history of their past
services, and if proper steps are taken, I do not think that there will be
a lack of suitable material coming forward to officer the Indian Navy.

At present, the strength of the Royal Indian Marine is very small,
and I agree with my friend, Sir Hari Singh Gour, that at some future
time, the Government may come forward and ask for some money end more
grants to enlarge it and to fit it for the exalted name of an Indian Navy.
But, Sir, there is no standard laid down as to how many ships, big and
small, should constitute a navy. Small States in Europe and America have
got very small personnel in their navy, and still they ecall themselves
nations with a navy of their own.

1 p.M.

Ay for the danger that as India is a member of the League of Nations
and that in the future Disarmament Conference India will be allotted a
quota which she would have to maintain, I think the quota will not go
by dominion, but it will be for the whole of the British Empire Navy.
It is well-known that all the constituent parts of the British Empire have
got their armies and they have also got their naval forces, but when an
emergency arises, and the forces of the whole Empire are mobilised, .all
these forces are pooled together and used against the common cnemy.
Therefore, T do not think, Sir, there is any danger of our status at the
League of Nations which we have acquired by paying an exorbitan: price,
and-also by paying a subscription of about 14 lakhs g year, being a drag
in our way or that it will tie round eur peck a bigger mavy. I am nat
epl}ulmpugeq_gf this membership of the League of Nations, and I think ‘that
Iﬁ"i, ’d'o‘is ggﬁm “titeq :’ﬁ?‘bﬁﬁéﬂti framiit, med fit wedlldSnotMbe to
outiitren «ifiTkndin ware ;allowed;.to withdanw- £rem they i ship
of the League of Nations. But, I do not,%ﬁmhat in tﬁeglger of _the
Navyyithe memabesship of the League of Nations will be prejgdigial tp us.

arr
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and thpt .in any ﬁgtur_e decision that may: be.arrived at by the Disarmament
Commission, if it ever succeeds, it will put down a quota of bigger ships
and bigger equipment for India.’ e R

The Army Secretary, Sir, has assured us that for the present, for a
few years more, there will be no inerease in the expenditure on the Indian
Marine. 1 am ready to accept that assurance. I see that the present
personnel is paid on the same scale as corresponding officers of the Royal
Navy, and, therefore, by the change in nomenclature, there need not be

any extra expenditpre. What will take place ten years hence, one cannot
say.

As regards thg control, I need not say anything further. 1t is a great
constitutional question, and it will have to be fought out constitutionally,

but for the present, I think, the change asked for may be allowed by
this House, ’

Captain 8her Mubammad Khan Gakhar (Nominated Non-Official) :
Sir, most of the previous speakers dealt at great length with the Bill from
a legal and constitutional point of view, but my object in rising to speak
on this measure is to make a few observations in support of the Bill,
entirely from the defence of India point of view. Sir, the Bill under
discussion had its origin as far back as 1925, when, as my friend, Sir
Hari Singh Gour, said a departmental Committee was appointed by the
Government of India under one of the greatest soldiers, I mean the late
Lord Rawlinson, the then Commander-in-Chief, but' my friend did not
explain the object of the Committee. Sir, that Committee was appointed
with the abjeet of drawing up a scheme for the conversion of the Royal
Indian Marine into a permanent fighting unit to be trained and employed
on sueh service as that sort of force could undertake with that small
strength and also without a considerable increase in the cost.” At that
time. it was also contemplated that by this means the nucleus of an Indian
Navy more or less analogous to the naval forces of the Self-Governing
Dominions would be provided for India and thus the reconstruction of the
Iloyal Indian Marine as a combatant force would enable India to enter upon
the first stage of hér naval forces, and eventudlly to defend the coasts of
India. That was.the kernel of the whale problem. Now, this Committee
presented its Report in 1925, and during the next two years the re-organiza-
tion of the Royal Indian Marine force was carried out.

Sir, in 1927 a Bill was passed in Parliament amending section 66
of the Qovernment of India Act which made provision for bringing into
existence of the Royal Tndian Navy, and this amending Act, amongst
other things, enacted that the Indian Legislature would have power to
apply with necessury modification the British Naval Discipline Aect to
the proposed Royal Indian Navy. In 1928, Mr. G. M. Youug, the then
Army Secretary. introduced this Bill to provide for the application of
‘the Naval Discipline Aect to the Indian Navy. The question of a navy
in of national importance. Naval defence involves, firstly, the mainten-
ance_of a fleet of war for guarding the gomatry’s shores fromhestile in-
vasion and the other is the protectionp of Indian_shipping in Indian
- harbours “and: -the convoy “of “dea ’bistge, weude i MIndiem waters. The
entirmiue’ ennstling of - Inilia “wonld* be' ‘peeuliarly” vtlmersble ‘in war, if
‘any power ‘attacked. the Inmdiam shores. - The‘f=Emdéﬁ’§‘_}'v‘isxt-‘v_'m“'{lvf);ft"is
sufficient to $how what 'd trenteriffotis dathafe catt be done’ exl'c;ﬂ' by, idolatéd
BT L a TR AETOE L SN VR RN ST O S “'»f" e TR "
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TR ORI RINOTY LIS 7 0% RIS KRR S S S SEL TR “i o




1220 LEGISLATIVE ASSEMBLY. [8TH Avc. 1934.

Mr. B. Das: What was the British Navy doing then ¢t

Captain Sher Muhammad Khan Gakhar : Many thousands of people
of Madras fled away within a few days of the Emden’s atluck,

Diwan Bahadur A. Ramaswami Mudaliar : All foreigners, people
from the Punjab and other places.

Captain Sher Mubammad Khan Gakhar : 1 hope that my Honourable
friends from Madras would not delay the passage of this Bill, which
raises an Indian Navy.

As regards Indianisation, the Army Secretary said that vacancies
in the commissioned ranks would be entirely reserved for Indians if
suifable candidates were forthcoming, and that faecilities would be
created by which the Indian youths of this country aequired the neces-
sary {raining. The proportion of Indians he proposed was to be . one-
third for the time being, but when suitable candidates came forth, then
this number would be increased. If we had at that time in 3928 allowcd
the free passage of this Bill, we could ask the Governmenf now to in-
crease the number of commissioned ranks to 50 per cent. or even more.
But the Biil was delayed, and wc are still in the stage of one Indian to
two British officers,

Mr. 8. C. Mitra : What about the Army ?

Oaptain Sher Muhammad Khan Gakbar : There is no denying the
fact that you, Sir, in 1928, in your eloquent and instructive speech
brought out meny a logical argument, and the Bill was thrown but by
a majority of one vote. But if I may say so, today you must be putting
yourself this query : ‘‘ Does India, with 5,000 miles of coasts and with
the prospects of Swaraj, not require anything in the nature of naval
defence ? *°  Yes, it must he as clear as day to us, when we have an Army
and when we have an Air Force, why should we not have a Navy ?

An Honourable Member : Have you an Army !
Another Honourable Member : Ilave you an Air Force ?

Captain S8her Muhammad Khan Gakhar : The so-called national-
ists of India have glibly said, to quote the late Colonel J. D. Crawford,
‘“ You cannot hand over (}overnment to us because you have emascu-
latod us *.  Again, have not the same section of nationalists been cry-
ing against the arms and ammunitions protection Act ¥ The other day
the Bengal Council tabled a resolution to raise a Bengal regiment. I
welcome the idea of my friends in the Bengal Council and I hope that
my Ionourable friends from Bengal in this House will press upon the
Govervment to raise a naval battalion instead of an infantry, because
naval service is superior to army service. I would further support my
Bengul friends if they ask, when the first warship is built, that it be
named ‘ Bengal Tiger ’.

'l‘hn Eonomblo 8ir N’ripendra Bircar : A tiger i is mo good on the sea.

w m Huhamul Qﬂkhl.r Sir, - the opportunity has
been given to us to make the futpre’ arohitecta of India veally he-men,
if 1 may be q,l)owed to nse this word, and the proposdl is meeting with
‘all the jans and jots from different quarters. :Are.we nol to this end so
jealonsly guarding ‘the frontier ‘against Soviet and Afghan invasjon ?
" Are we not exposed to thé naval attacks of Japam when the commerecial
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intcrests of Japan are so clashing with those of our eountry {- Japan
is today like the pre-war Germany simply bubbling with a spirit of
chauvinism.

Mr. B. Das : Japan will attack America first and not India.

Captain S8her Muhammad Khan Gakhar : Therefore, the question
on the anvil is of the greatest importance, the more so
because we are on the threshold of the Constitutional Reforms. We
wust have an Indian Navy entirely officered by Indians if we aspire self-
government. Without defence there cannot be any responsible govern-
ment.

Before 1 conclude, the Honourablé the Army Secretary mentioned
in his speech three aspects of the Bill, expense, Indianisation and re-
cruitiment, and constitutional question. As regards the corstitutional
question, I leave it to the experts, but as regards recruitment, I must
Join with my Honourable friend, Mr. Jadhav, in his remarks about
adverlisement. The Army Secretary said that out of 51 applications
13 have been taken. I still say that there is lack of advertisement.
There is good material and we tan get many youths to come and take
advantageé of these opportunities. T may say that so far as my part
of the country is concerned, very few people know about the prospeets
of this naval service. If my Honourable friend takes proper steps to
advertise widely then prominent youths will eertainly come in and they
will fill the annual vacancies.

Mr. Jagan Nath Aggarwal (Jullundur Division : Non-Muham-
madan) : As they did in the Army.

Captain Sher Muhammad Khan Gaekhar : Yes, as they did in the
Army. My Honourable friend, Mr. Raju, said, ‘why is this hurry, let
the Reforms come and them we can have our Navy. I would just tell
him that, if this Bill had been passed in 1928, we would have got not
14 but 60 officers in the Navyw. If this Bill is passed even now, within
five years we will have about 50 officers in the Navy.

8ir Hari 8ingh Gour : Do you say this on behalf of the Govern-
ment ? Shall we take this as an undertaking by the Army Secretary !

Captain S8her Muhammad Khan Gakhar : 1 am speaking on bebalf
of my own. My Honourable friend, Sir Hari Singh Gour, spoke about
the control of the Indian Navy. He said that so long as w: have no
control over the Indian Navy there is no use of passing this Bill, and
he carnestly appealed to his friends, for God’s sake do not give your
vote. But I would ask him one question. There are three fighting
{lorces, the Army, the Navy and the Air Force. The Air Force and the
Army are already existing, and if he delays the passage of this Bill
what will be his gain ¥ He won’t have his own Navy, but as we have
an  Army and as we have an Air Force, why should we not have an
Indian Navy as soon as possible ¢ He also said that the tax-payer of
India pays the expense and they are raising the Navy for Imperial
Purposes, But my Honourable friend must remember that we are far
behind in the matter of the Navy. Our Apmy is a first class Army in
the world ; in the Great War they have proved: that they are not inferior
to any soldiers in the world. .As regands the Air Farce, we have just
raised it, gnd I am sure that it will prove as worthy as the Army. Then,
Why should we not have our own sailors who will prove to the world
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that Tndia has as good sailors as she has soldiers ! With these few words,
I support this motion,

The Assembly then adjourned.for Lunch itill Twenty-Five Minutes to
Three of the Clock.

The Assembly re-assembled after Lunch at Twenty-Five Minutes to
Three of the Cleck, Mr. Prevident (The Honourable Sir Shanmukham
Chetty) in the Chair,

Mr. B. Das : Lest it should be misunderstood that, while the Deputy
Leader of the Democratic Party was speaking, he was reflecting the views
of the demoerats in this House, I rise to oppose the motion which has
been moved so ably by my Honourable friend, Colonel Lumby. My
Honourable friend, Mr. Jadhav, who belongs to a martial community,
and whose people are very much engaged as subordinate officials, not
only in the Army, but also in the Indian Marine, has got a soft spot for
the Indiunisation of the Army and the Navy. Naturally, he has expressed
hiy views on the point of Indianisation. But we are all opposed to the
prineiple of the Bill, on the same ground which my Honourable friend,
Sir Hari Singh Gour, expressed in such vivid and glorious language.
Sir, my Honourable friend, the Army Secretary, completed the picture
that was left out by his predecessor, Mr. Tottenham. Mr. Tottemham
micntioned everything, but he omitted to mention the considered view of
the Government of India regarding the constitutional question. - I listened
most carefully to the carefully considered words 'which flowed from iny Hon-
ourable friend, Colonel Lumby, about the eonstitutional aspect in regard to
which, we on this side of the House have taken such strong exception.
I find that my friend threw no new light nor could he explain away
the suspicions or the points that have been raised by us, not only in the
debate that took place last Session but also in that debate in which you
took part in 1928. 8ir, people talk of Indianisation. To me it matters
little whether half a dozen Indian boys are buried in the service of the
Indian Marine or buried in some shops in Delhi or Calcutta. T am not
interested in seeing how they earn their living. Tt is not a national
problem; nor is it a national issve. The problem is whether India is
going to have any control over her Armyv or Navy, and the Army Sec-
retary, my Honourable friend, the gallant Colonel, made it clear, althnugh
he wanted to throw a smoke screen, and said that there may be something
hidden behind the report of the Joint Parliamentdry Committee and the new
Constitution Bill that will be introduced in the House of Commons. The
question of the Army was made eompletely clear in the White Paper,
and if 1 understand it aright the way of the gallant Colonel,—I mean
the other Colonel, Sir Henry Gidney—he challenged us as the Oppo-
sition in this'matter. My friend, Colonel Sir Henry Gidney’s position is
wvery peeculiar, not only in this countny, but on the floor of this IHouse.
Hé'site in the Buropean: Penches! Sir, T am gratefal to my BEurépean
friatds. They seldom use the word bpposition and make that distine
tion "_I‘ile‘_iw do’ i@entify thémselves very: often ~with ‘4s. My Ifomour-
able frientd; Si¢ Heénry Gidney, who travelied 'Mom: Bangalore to Bezwada
And evervitliers, reeeived 'pursed, a¥id éxpredsed his great’.gratitude to
Snbtus aifl’ Jayakars. for having pléaded for+the Awglo-fndian €Eom-
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munity before the Joint Parliamentary Committee and reservoed a gystem
of special education for the Anglo-Indian community. He is a statutory
Indian, but we shall soon hear my Honourable friend, Mr. James, on the
Navy Bill, and I do not think my old friend, Mr. James, will address
us as the Opposition. I was saying that the Army Secretary did not
throw uny further light about the constitutional pogition of the fature
Army in India as regards control of this Legislature. He rather said that
there will be a Minister who will be in charge of, the Army, and why
should we be suspicions of the Governor General. As I conceive the
White Paper, the Governor General will have two souls, one soul will
be responsible to the responsible ministers, and the other will be to the
army counsellors and the ecclesiastical eounsellors and may be the poli-
tical counsellors. If, we, elected representatives, are in this House, then
it will be our duty to oppose tooth and nail the dual soul of the Governor
General. The Governor General will administer the Indian Marine and
the Indian Army under the dictates of the Army Council in Britain.
This lndian Army is a mercenery one. This Army is maintained for
the Rritish Government, for British Imperialism. It is no pleasure to me,
if my Honourable friend, the gallant Captain Sher Muhammad Khan,
becomes a Captain, or as he dreams to be, the Commander-in-Chief of the
Indian Army. I is no pleasure to me, because this Legislature and the
nation will not be able to order the future Commander-in-Chief, Sher
Mubammad Khan, to carry out certain military operation against a parti-
cular nation because the Army Couneil will order him to do something
alse,

It has been trotted out here that the Dominions have got navies and
armies. Each Dominion might have a small navy and a small army. T
call it an apology for an army when we consider the huze expendi-
ture that we in India incur. I have got here the Defence Committee’s
Report, a committee of which my Honourable friends, Mr. Jadhav, Mr.
Ramaswami Mudaliar and Colonel Gidney were members. Therein I
find a statement giving the burden of military expenditure in different
parts of the British Empire. Australia, which has got 8 receipt of 95
millions, both central and provincial, spends only 4.7 millions in net defence
expenditure ; Canada, 'with a total receipts of 96 millions, spends only
2.7 millions. The Irish Free State, out of an income of 31 millions,
spends 2.2 millions. New Zealand, out of 25 millions receipts, spends
only .9 on the army. South Africa, with a Government receipt of 33
millions, spends only .8 million on their respective defeuce, an1 India,
with Government receipts of £131 million, spends £41 million and this
comes to 62 per cent. of the Central expenditure, the latter being £ 66
willion. and becomes 31 per cent. of the net total Central and Provincial
expenditure ; while in the case of the Dominions, they are all below ten
per cent. Thus, in the case of Australia, cost of defence, iy 5.8 per eent.
n  the case of Canada, it ig 4.2 per rent. in "~ the ease of
the Trish Free State ‘it is 7.2 per cent. in the case of New Zealand,
it i8°3.9 per eent. and in the case of South Afries, it is 3.5 per eent.
Yet, to hear Rir Henry Gidney saying:that-we must raise ovrsclves to the
statin 6f the” Donvinions, "that we miust have-a Navy -whish will vie with
the ‘Dominion Governtwents,  is ‘absard ; and I do hope my Honourable
friend Colonet-Tnmby, - will;. whien ke speaks- again, ‘tell ‘us what 18- the.
#thiirit '6f expenditure 'vf ‘eelr-of these Dominions<in.meeting the eost
OF titefr navem



1224 LEGISLATIVE ASSEMBLY. (8tH Aua. 1934.

OCaptain Sher Muhammad Xhen Gakbar: May 1 remind my
Honourable friend that Canada has not a single enemy to contend with'
along the three thousand miles of her frontiers, while here in India, how
many iribes we have got on our own f{rontiers ?

Mr. B. Das : Wait and seec Cavada joining hands with the United
States of America ! Fverybody knows what Canada is driving to ; and
as for Australia, dogs not the British Navy guard Australia, is not
australia every day threatened by Japanese encroachment and encroach-
ment from America ? But the British Navy guards it. Now we pay the
Aritish Novy a hundred thousand pounds, so it is the duty of the British
Navy to guard us. 1 do not want to take & pride in the mere fact that
there should be a so-called Indian Navy and in the faet that our boys can
nave some badges on their shoulders—'* R. I. M.”. Does it flatter me to be
a Member of this Legislature, which is at every stage flouted ?

Mr, F. E. James (Madras : European) : Does it flatter the Legis-
lature ?

Mr. B. Das : How can it flatter the Legislature when, on every day,
an irresponsible Government sits there and 1 cannot replace it, I cannot
sit on the other side ¥ Does it flatter me or even Mr. James, the
democrat of democrats ¢ No,

The Honourable 8ir Nripendra Sircar : Would you like to sit on
this side ?

Mr. B. Das: I would like to sit on the Front Benches, certainly,
(Hear, hear), and T would like the Front Benchers to sit here and listen
to our arguments on the other side (Applause).

Sir, my Honourable and gallant friend, the Army Secretary, voiced
the feeling of the officers of the Indian Marine Service, and quoted a
Captain of one of my Orissa ports, Captain Manfield. I very much sym-
pathise with Captain Manfield but, while I sympathise with his little
sorrows and little troubles, I have greater sympathies with my own
sorrows and my own troubles. Sir, what we want here is complete
control of the Army ; we want control of the Navy ; and while I was
expecting in 1931, that I and my friends would occupy the other side,
the Treasury Benches—and replace the front Benchers there, here in
the year of grace 1934, I do not cven visualize that in 1944 cven, it will
be possible for me to cxchenge places and to make this irresponsihle
Government responsible to the Legislature. So, Sir, when there is so
much of disappointment to the nation, some people must suffer and,
as we suffer, a few British officers when they accept service wunder
Indians will have to acecept them at a disadvantage, and knowing all
that, if they accept service now, they will have to put up with it.

Sir, it was very sweet to hear from the Honourable the Army
Secretary about the Washington Convention, which was dealt with by my
Honourable friend, Mr. Sitaramaraju, so well, but I do wish to ask
whether my Honourable friend, the Army Secretary, read the article in
the Statesman, the second leader of this morning, where it shows the naval
policy of the World Powers. The Washington Comvention, whatever it
may have been, was the pious idea of a pious lot of people wha, after being
chastised after the World War, thought they were settling down te
peaceful habits and peaceful lives but, Sir, international diplomacy or
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rather what is known as international bluff has failed ; so, although
these Foreign Office diplomats have bluffed one another, and World
Powers were building their armies and navies, when they were tired
out, they again bluffed one another at Washington, Versailles and other
places that there should be world peace and that they should reduce their
armaments ; we know they cannot do that, and every day they are
building more and more battleships and cruisers. Now they wanted to
cripple Germany, but today Germany possesses an equal naval armament
as any other foreign power possesses. (An Honourable Member : ‘‘ Ques-
tion ”’.) If you know German naval secrets and German mria] secrets,
you will realize that Germany is doing her utmost.

Mr. 8. C. Mitra : It may be in respect of the army—not the navy.

Mr. B, Das : But Germany is trying to come up to the standard of
Japan and the United States.

1 was referring to the Washington Convention. I think it was
the Right Honourable Srinivasa Sastri who was there, and who had the
supreme privilege as a great Liberal Leader of India, to put his
signature, with thosc of the representalives of the World Powers, to
a document whereby the British naval quota is controlled by the
Washington Convention. S8ir, it is not, I say, controlled, and I still
maintain that. Of course unconsciously, my friend, the Army Secre-
tary, has replied to the various charges I often laid against the Govern-
ment of India and the British Government that through the Indian
Army and the Indian Navy the British Government are creating a foree
by which they will meet the Eastern menace, whether it is from Japan
or from America or any other power. So that charge has not been
met, and, however, innocently, the Army Secretaries may speak that
this is not the intention of the Army Council in England, we will not
believe them. 8ir, one point has been raised ; apart from the consti-
tutional issue, the other issue is the expenditure that will have to be
faced if. ‘helpless as the Non-Official Members of this Legislature are,
we give our sanction to this Bill for the creation of an Indian Navy.
Sir, I shall now refer to Mr. Tottenham’s speech wherein he said that,
unfess there is a popular demand, Government will not spend more
money. Let me quote him,

¢¢ * sPafore the War, when the Royal Indian Marine was a non-combatunt
force, its cost amounted to about 8 lakhs of rupees a year.

The re-organised combatant foree during the last three years or so has cost well
under 63 lakhs, that je, less than what it cost before the War ;’’ )

I thank the Army Seccretary for having reduced this amount through the
pressure of the Tegislature and throngh causes of world depression. e
further weht on to say : - _
““and T think' ¥ can safely assure the Housc that there will_be no large expansion
or increase of expenditure on this foree until and unless there is a popular demand
for it. Poreonally, I think that a demand of that kind is bound to come svonor or
later if India ig to undertake her own naval defence,’’

1t cannot come from this side. Of course, I find that my Hononr-
able friend, Mr. Jadhav, hag already made a demand like that this morn-
ing, but there are Captain Sher Muhammad Khans and Colonel Gidneys
who- will always make a demdand for such things so that a few boys may
be able to get jobs. My friend, Colone! Gidney, wants a further eight
per cent. quota for the members of his community in the Indian Navy
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when it will be ereated. I know what my Honourable friend, the Army
Secretary, will do in the next Session., He will simply introduce a Bill
and carry it through by the help of the majority which Government
always commands, because of these Nominated Members or those elected
Members who are as good as Nominated Members. . They will always
speak on behalf of India and support the Navy to show that there 1is
a national demand in India for the expansion of the Navy. Therefore,
we will have to foot the Bill of two crores. And what has been India’s
demand 7 India’s demand is that the defence expenditure should
be reduced to a minimum of 30 ecrores, if it can’t be reduced further.
Until that is done, we will be no party to sanction:!way mére frantic
ideas of naval expansion or army expansion, which will eommit our
successors into heavy expenditure. Sir, I wish to say oné thing morc.
If Britain finds it necessary to discharge a certain obligation to
Australia, to Canada and to South Afriea, why should it not discharge
simila® obligations  towards Indid, until ‘e have full ‘eontrol of our
“own household. Even the Dominions met at Ottawa. They meot at
the various Impérial and Econemic Conferences and what do they tell
‘to England ¢ They almost tell Britain *‘'go ‘to hell ; we have nothing
to do with yvou ; we will follow our own policy ’’. 8ir, South Afriea
has its trade representatives in Germany and other places. .. I would like
to know from the Army Secretary, when he rises to speak, whether the
British Parliament has amended -the' Counstitution of South iAfrica or
Canada or Australia to such an extent that they would have te provide
Navy for the relief of the mother country when the mother. country
will be in a fix as not to he able to send battleships: to . the : Eastern
Waiers. Certainly not. The Dominion Seeretary will not have the
‘courage to bring forward such measures in the House of Commons. But
anything is possible for India, and the Whitehall Mughal the Secretary
of State for 'India, brought forward such a Bill. 8ir, we know what is
the attitude of the British people towards India when they can pass
such a measure. If the British Empire is to be maintained, it is the
duly of Britain to guard the coasts of the whole Empire. If ‘‘ Emden *’
came and threw 'a few bombs or fired a few shots on Madras City, it
was due to the inefficiency of the British Navy. It is eertainly not due
to any fault of India. And how much Britain spends on the Army and
the Navy ? She spends 115 millions. This is the figure which I have
taken from the Simon Commission’s report for the year 1928. It shows
an increase of 48.9 per cent. on her pre-war expenditure, which was
77.2 millions, while India, which was spending in 1913, 22 millions,
spent 44 millions in 1928, which means an increase of 100 per cent. So.
there is no justification in asking this House to sanction any measure
simply because it might enhance our reputation or, as my Honourable
friend, Mr. James, pointed ont in the previous debate, India would have
the privilege and honour of flying a white ensign at one .end of the
steamer, and the flag of India at the other end, if she did have her own
Navy.  Sir, these things do not appeal to me, nor do they give any
‘pleasure when I know that millions of rupces will be squeezed out. of
poor India to ‘maintain an Indian Navy and which will be used to fire
shots at ws whenever we will show patrietic signs anywhere., My
Honourable friend, the present Army-Sacretary, -and .also Mr. Tottemham.
made it clear and gave us the assurance, that if Indian:Navy. will be
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used by Britain, they will pay for it. They have paid for it occasionally,
when the Indian Army has been sent to China and other places, but we
do not want that sort of thing. 1t is against our national dignity and
national honour that we should maintain an Army and Navy, which
should be used by Britain, to augment her imperialistic policy and to
oppress Asiatic nations. That is against the very principle and senti-
ment and religion -of the Indian nation and of Indian patriots.
Mr. Tottenham in his speeeh said that he had no sinister and ulterior
motives behind the Bill. . Nor have we on thig side of the House amy
sinister or ulterior motive against Britain. We want to be friends, but
unfortunately at every step the cloven hoof and the mailed fist is
shown to us. oy ' SE

.....

-Mr. B. Das : It is coucealed in: the boots. ' Sir, how - can we be
' ~friends'? | They are always taking” away  something
frdm us and never give anything. How ean we show

any friendship to England when we know- cur fate wunder the new

“'onstitition *°° We are all grateful to the Honourable thé Law Member

for the very noble work that he did in the Joint Parliamentary Com-

mittee and, if he can open his lips and break the seal on his lips, he

will revedl a differént story, and he will be able to tell us that for 50

vears nothing is coming to India, and for 50 years the British Army will

remain in India as a mercenary army maintained at the cost of India and
always ready to fire shots at the Indians. So, Sir, my appeal to my

[lonourable friend, the Army Secretary, is to withdraw this Bill. There

is no urgency as his predecessor admitted. There is no urgency at all.

If vou want to take it by jingoistic methods, take every thing by force.
We do not objeet, if it is taken by force. It is not taken with my sweet

will. Tt is always taken, whether I am willing or not. If the Army

Secretary and the British Government really want to have the sanction

of the people of Tndia, 1 throw them a challenge. Let them wait till

the new Constitution comes into force, let there be a Federal Assembly
here. There will not be any officials, but T know there will be a- block
of Princes, 125 people, sitting somewhere in that corner. They will be

there but yet a majority of them will be Indians.’ There ' may be 'a

*prinkling of European administrators from these Indian States. They

will then apply their brain and their intelleet to the problem, and when

that time comes, and if we feel that Britain has been fair to us, we
would like to he fair to Britain. (Applause.)

Honorary - Captain Rao Babadur Chaundhri Lal Chand (Nominated
Non-Official) : Sir, I join my Hononrable friend, Colonel Sir Henry
Gidney, in congratulating the Honourahle the Army Secretary on the very
Iucid statement that.he has made, while presenting this motion before
the House. The motion has been thoroughly discussed on both sides.
Today and yesterday, we have heard a very: learned and 'well delivered
speech from the Honourable Member from Madras, Mr. Sitaramaraju,
and the constitutional point has been very ably set-forth by my Honour-
able friend, Sir Hari Singh Gour, and it seems to me now that the
opposition is based or rather:is-influenced by the decision of the pre-
decessor of this Assembly in 1929.- The Bill, as was pointed out by
Colonel Sir Henry Gidney, was thrown out by a majority of eme vote

3 M,
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only. May I submit for the information of this House that the men-
tality of those days was different from the mentality of these days.
(Hear, hear.) Even if those very Members had been present here to-
day, their view point would have been different. In those days, the
opposition was, as has been pointed out by Sir Hari 8ingh Gour, ‘‘ we
will not have a Navy in name, but we will have a Navy in game ’’. In
other words the position then was, that either we will have a full dose
or no dose at all. But now the position is different as is apparent from
the move that has been taken by the Congress.

Mr. B. Das : On behalf of the Congress, I may tell my Honourable
friend that they will oppose tooth and nail such Bills.

Honorary Captain Rao Bahadur Ohaudhri Lal Ohand : As was
pointed out so ably hy my Ionourable friend, Captain Sher Muhammad
Khan, the Indian Navy is in its infancy and as was so ably explained
to the House by Colonel Sir Henry Gidney, the Navy and the Army
cannot be formed in the twinkling of an eye, and it takes years and
years to develop the traditions that are necessary to form an army or
a navy. I say the navy is in its infancy and we should not take up the
position that we should have either a full-fledged navy today or we reject
this. It will come to this. We take up the position that a ealf should
be killed simply because it is not a bull. In course of time, we will see
this infant navy develop into what is before the mind’s eye of the
Opposition. So, T think the best position for us would be to accept what
is laid before us and to look forward to the future Assembly that is com-
ing with such vigour te ask for something more. My Honourable friend,
Mr. B. Das, has brought in the question of expenditure, and he has
pointed out the general proposition, as is his hobby, when he says: ‘‘ we
are not going to give more than 30 ecrores to the Army ’’. On tha
point, I think, though it is not very relevant to this Bill, I have to
say that if there is any department of the Government of India whieb
has shown economy, it is the Army Department.. Did we not see a
big fall in the last years’ budget and is not that the result of a very
great economy in all the branches of the Army ? In one respect,—and
this is not the first time when I am saying this—the Army Department has
given a lead in Indianisation. Indianisation is not of much use for the
general tax-payer if the expenditure remains the same. In the Army
Department, they have given us this lead, that while Indianising the
Indian Army, they are redueing the expenditure in giving our Indian
officers a lower scale of salary, than used to be given to their predeces-
sors. T think, all should admit that,.in the interest of the general tax-
payer, Indianisation should mean that the Indians when occupying the
places of Englishmen should get less salary. So when that mentality
comes and when the Opposition moves that resolution and forces the
present Government to give effect to this prineciple in the Civil Depart-
ments, then I say on the floor of the House, that I will be with the
Opposition and T will vote for less salary to Indians.

Mr. B. Das : Five hundred rupees will be the maximum salary.

Honorary Oaptain Rao Bahadur Ohaudhri Lal Ohand : It.is only in
that way we can reduce the expenditure, not only of the Army, but of
all other departments of administration. On .merits, the Bill has not
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been challenged. My Honourable friend, Mr. Raju, has very lucidly
pointed out that, so far as the discipline sections are concerned, the Bill
is based upon the discipline that is being observed in the English Navy
and there is nothing to be said against it. With these few words, I
oongratulate the Army Secretary on having brought forward this
Bill, and 1 support it.

Diwan Bshadur A. Ramaswami Mudaliar : Sir, the opposition to the

Bill is not due to any lack of advocacy on the part of my Honourable
friend, the Army Secretary. I must in fairness state that the Army Sec-
retary has done his level best to put forward in a lucid speech before the
Assembly a case for which he is not in the main responsible and the de-
fects of which are not'due to any laches on his part. If there is opposition
on this side of the House to the Bill, it is due to circumstances over which
the Army Secretary has no control, to the intervention of Parliament, and
particularly to the unlucky speech of an Under Secretary of State who
boasted in the name of the people of India that he had their support when
such was not really the case. My Honourable friend, Sir Hari Singh
Gour, has explained in the course of a lengthy and brilliant speech that
the opposition to this Bill is due to the fact that this House does not
want to sanction the establishment of a Royal Indian Navy when it has
not got the power to control either its financial position or its ultimate
destiny. It may be, and the Army Secretary in the course of his speech
has pointed it out, it may be that some Indians were willing, as a transi-
téry measure in the new constitution, to have the defence services reserved
in the hands of the Viceroy ; it may be that they were willing to do so,
and the Army Secretary is perfectly justified in pointing out that if the
defence services are reserved then your oppesition to the Bill on the
round that you do not ¢ontrol' the Indian’ Navy, which will Be eonetitiit-

d fn the future, is not guite wel founded.

_But apart from the position that Sir Hari Singh Gour has taken up,
I should like to refer to another aspect of the case. It is no use taking
one part of our demands and putting that prominently before the House
when you are not prepared, your principals are not prepared, to take the
whole of the case that we presented either at the Round Table Conference
or before the Joint Parliamentary Committee. What is happening today {
Some Non-Official Members, who went from India to these Round Table
(Conferences or the Joint Parliamentary Committee, trying to get a prac-
tical solution of the problem, the very great problem which faces both
eountries with reference to the future constitution of the country, were
prepared. in certain eventualities, in certain contingencies and in certain
circumstances that the defence services should be a reserved subject. You
take hold of that demand and you say : ‘‘ Here you are, you are your-
selves willing to comcede that defence should be a reserved subject in the
future constitution ; and that being so, how comes it that you object now
to an Indian Navy which, ex hypothesi, you are prepared to grant, is a
reserved subjeet ?’’ But I say again, have you taken the other side of the
picture ¥ Have you acceptéd all our recommendations with reference to
other departments ¥ Have you accepted our recommendations with
reference to finance ¥ Have you accepted our recommendations with
reference to various safeguards ¥ The White Paper came out, and this
House had a full discussion on it and by a majority this. House resolved
thatﬁtlgx&White' Paper was thoroughly unacceptable to this House and to

281LAD ' ' "0
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the country and to public opinion in India, unless it was radically altered
in mwapy particulars, A deputation went out and delegates from this
Assembly went out, prominent Leaders of Parties went before the Joint
Parliamentary Committee, with the only hope that, by their advocacy or
by their pointing out the practical issues that arise, by their pointing out
the feeling in the country with reference to these issues, they will be able
to modify some of the recommendations of the White Paper and get the
Joint Select Committee to take a practical view of the case and modify
those recommendations in favour of a greater and more popular advance
so far as India and Indians were concerned. What is the present posi-
tion ¥ It dees not require a prophet to say,—and ' I do not thiuk any
Member on the Non-Official side, Buropean or Indian, elected or nomi-
nated, will deny it,—that the report of the Joint Parliamentary
Committee is very likely to be a retrograde report, a report which will
make the White Paper even worse than what it is. With that record, an
absolutely certain vecord, if I may say so, from all the prognosticatipns
that have appeared in the papers, how can you come before us and say,
“ You have agreed to defence being a reserved subject, and, therefore, we
bind you to the pound of flesh ’’¢ That is not fair, Sir. If you had
aceepted the other part of our case also, if you had widened the basis of
reforms for this country, if you had accepted our proposels with reference
to financial autonomy, if you had accepted our proposals even with-
reference to provineial legislatures and their powers over the provincial
executives: if you had accepted even the diluted proposals with reference
to this defence itself, granting for once that it was a reseryed subject,
those dilated proposals that 1 had the honour and the privilege of adum-
brating before the Second Session of the Round Table Conference, and which
had been so admirably summed up in the memorandum which the twelve
Indian delegates had. presented to the Joint Parliamentary Committee,
then. it was open to you in fairness to yourselves and in fairness to us to
come forward and say : ‘‘ Here is a matter which you have yourselves
conceded is a reserved subject, and we have come to the logical expansion
of this idea and now we place this Bill before you’’. Further, I have
no apology to tender for the attitude that my Honourable friend, Sir Hari
Singh Gour, and most of us are prepared to take on this Bill on this side
of the House. I have no apology to tender. On the other hand, 1 feel
that we are fully justified and thoroughly justified in taking up this atti-
tude that, if we cannot have that part of the case which we presented to
Parliament, we will not have that part of the case which suits Parliament
and whick suits the Government of the day. Now, that leads me to an-
other question. The Army Secretary,—I am referring to Mr. Téottenham
now,—gave an assurance in his speech, and that assurance, he said, was
with the approval of the Secretary of State, in the following words :

¢ T am, therefore, authorised to announce that it is the intention to consult the
Indinn Tiegislature, so far as may be possible, whenever any question ariscs of lending
the Indian Navy to the Admiralty for operations other than in the defence of Indin.
I can assure them that we intend to earry out that pledge mot only in the letter but
i the spirit.’” o . j
.- Many Honourable Members cheered the Army ., Secretary, when
that ‘agsurance was given. I see from the opinions collected here that
many of the gentlemon who have advocated the passing of this measure
have been influgnced in their views by this. assurance of the -Army
Sceretary. Now, I ask a plain question and I ask those who . have
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been following movements in Great Britain today, specially within
the last few months, to give me a plain answer. What is this
assurance of the Secretary of State worth to us % Can any
Honourable Member say that this assurance is final, that it will be
honoured, that it is a pledge which will be redeemed ¥ Why, Sir,
representatives of the King-Emperor himself have given assurances
standing on that dais there. What do Members of Parliament, of the
House of Commons, say with reference to those assurances ! Viceregal
pledges are asked to be treated as scraps of paper. I have been in
England and following public opinion there. I have listened ‘to speeches,
not made merely by opportunist politicians like Mr. Winston Churchill,
but made by much more responsible members of the Conservative Party,
by men and women who hold official positions in the Conservative Party
of ©ngland. And what have they said ¢ They say that, unless Parlizinent
was prepared to endorse those pledges, no pledge of the Viceroy was
worth anything at all, no pledge of the Secretary of State is worth auything
at all. 1 remember addressing a gathering of Members of Parliament,
men and women, who were interested on Iudian questions, in Westminster
Hall, a meeting which was arranged by the kindness of that extremely
courteous gentleman whom you, Sir, know very well, Sir Howard D’Egville.
And I said that time after time the promise has been Meld out to this
country that Dominion Status should be its goal and that the British
Government and the British- Parliament will work to the attainment of
that goal for India. Then I quoted chapter and verse, beginning with
the famous declaration of the 20th August, 1917, going through the
declaration of His Majesty King George V himself, the declaration of
Ilis Royal Highness the Duke of Connaught, His Royal Highness the
I'rince of Wales and of successive Viceroys from that time. When I
(quoted all this to them, up came a Member, a very respected and honoured
Member of the House of Commons, and high in the ranks of the Conser-
vative Party, and said : ‘. We are not-bound by these declarations ’’. Do
vou want the name of the gentleman -or lady who said that ! 1t wus &
lady, the Duchess of Atholl. (Laughter by Mr. F. E. James.) I do nobt
know why my Honourable friend, Mr. Janres, laughed. And the’gentle-
nien there sald that Parliament alone is the ultimate . arbiter in these
matters ; that all these pledges and promises were given withont the
authority of Parliament and were, therefore, not binding on Parliament ;
that Mr. Baldwin as the head of the Conservative: Party hac given &
definite assurance to Conservative partymen in private conferences that
they will have a clear hand, unhampered by any pledges whatsoever, to
deal with the Indian question, and to do what they liked with reference
to the India Bill, when it came before the House of Commons. If that
is 80, then T ask, what is the worth of these assurances given by any
Secretary of State‘or given by any Viceroy ! We have been repeatedly
told, and it has been brought home to us time after time during the last
few months,—and as Mr. Das said, my Honourable friend, the Law
Member, if only he could have his lips unsealed for a moment, can bear me
out when T say this,—that the great constitutional, "practical and vital
fact is that Parliament is the ultimate arbiter in these matters, and that
Dledges of any person, howsoever high he may be situated, are worth
nothing before the ultimate decigion of Parliament. Therefore, it seems
to me that there is no use of placing these assurances before us ; there

is no use gf quoting any Secretary of State. We had belief incghesh
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things. We are a very simple people, Sir, and we Indians are naturally
not suspicious. My Honourable friend talked of suspicion about this Bill.
No, we start with the posmon that we will take everything at its face

value. We are not a Susplclolls people,—our whole record speaks about
it. If we were a suspicious people, we would have started our suspicion
from the days when Sir Thomas Roe landed on these shores and said he
had only come to trade with us. It is because we are not suspicious, it is
because we have taken you at your face value, it is because we have
accepted every sentiment that you have expressed from time to time and
aceepted every proposition that you have placed before us,—it is for those
reasons that we find ourgelves in the unenviable position in which we are
today. We are mnot suspicious ; on the other hand the biggest and best
of us, the greatest politicians from Mahatma Gandhi downwards, if T may
say so, or upwards, if I may say so alternatively, all of us, have said from
time to time, ‘‘ The Viceroy has said so. Lord Irwin said so, Lord Reading
said so, Lord Chelmsford gave this pledge, Mr. Montagu gave that oilcr
pledge and Mn. Chamberlain gave this other pledge ’’, and vou find 1men
after men. whether it is in the Congress or in the Liberal Party or in the
Justice Party or anywhere else, getting up and quoting these autlioritics,
and saying, ‘‘ Oh, the British Government will not go beyond these pledges
and beyond these statements ’’. Does that show suspicion on our part ?
‘We have swallowed your statements even when some of you never meant
what you said (Opposition Laughter) ; I am telling you, quite frankly,
the position as it appears to me. What has been the result ¥ OQur con-
fidemer ' is' nearly gone, almost blasted by the agitation that is going on in
your owb country, by the speeches that have been made by responsible
men, by thbe defence which your Secretaries of State have had to enter
daring the past few months. We do mot know the result. You may
turn round and say, ‘‘ Mr. Winston Churchill represents a very small
minority : he has no official position in the country ’’. We on the other hand
take your big men to be very much br%ger than they really are in your own
owantty : {hatis perfectly trite. ‘Mr."Winston Churehill is a name to conjure
with. I am sometimes extremely depressed when I see the nationalist Press
in this country seriously taking Mr. Churchill’s utterances and thinking
that Mr. Churchill’s utterances count for anything in your country. That
is perfectly true ; but my countrymen go by the record. They cannot
imagine that a gentleman, who has been for 20 years a Member of the
Government in one capacity or another. who has held every important
position in your country short of the Prime Ministership, ‘that such a
gentleman would be expressing irresponsible views. You taunt us with
irresponsibility on every possible occasion and say : ‘‘ Here are a set of
people who do not have any sense of responsibility . And now. we are
bound to admit, that your greatest man, your Chancellon of the Exchequer.
nnder whom my Hononrable friend, the Finanee Member, served for five
years from 1924 to 1929. is the very quintessence of irresponsibility.
(Opposition Laughter.) That must be your case when you want me to
believe that this agitation means nothing. That must be your hrpotheq:s
if you want me seriously to think that all this agitation means nothing:
But it does not. It means something more. Mr. Winston Churehill has
succeeded and has suceeeded to an extent to which he did not dream e
wonld succeed. It is perfeetly true that the extrabrdinary and extreme
statements ‘that he has made from time to ‘time, the die-hard attitude that
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lic has taken up, may net be adopted by the Joint Select Committee, but
1 think, it does not require any very great intelligence to realise that,
because of that extreme attitude, the Joint Parliamentary Commitiee has
had its attitude shaped, modified and to a certain extent formed. I do
not think it is beyond the wit of man to realise that if the Joint Select
Connittee is going to put forward reactionary proposals, as it is feared
in this country it will, it is largely because this unheard of die-hard
agitation has gone on in Great Britain and has brought about results
already manifest in the attitude that the Joint Seleect Committee is
understood to be taking. Therefore, I venture to state that after all, if we
look with suspicion on this Bill, it is not altogether unfounded. Why,
Sir, who has not looked with suspicion on this Bill I call to my evidence
to corroborate what I am saying, Sir Henry Gidney himself. What was
his statement ? That he looked with suspicion on this Bill and that he
wus only satisfied after the Army Secretary’s speech that his suspicions
were unfounded. Therefore, prima facte my Honourable friend, Sir
Henry Gidney, started with the same suspicion that I started with with
reference to this Bill....,

Lieut.-Colonel 8ir Henry Gidney : On a point of personal explana-
tion ; I never said that. What I said was, with all respect to the Honour-
able Member, that this Bill has been looked at with suspicion from all
sides of the House. As I was in the centre of the House and .as not
sitting on any of the sides, no suspicion lurked in my mind.

Diwan Bahadur A, Ramaswami Mudaliar : My Honourable friend
is c¢vidently shaping his views according to the geographical position
in which he finds himself in the Chamber. .. .. -

Mr. President (The Honourable Sir Shanmukham Chetty) : The
Honourable Member has no sides: he has only circumferepgce.
(Laughter.) '

Lieut.-Colonel 8ir Henry @idney : Thank you very much, Sir: I
am not the only one here who is like that. But might I amplify your
remarks, Sir ? I have not only circumference, but longitude, latitude and
maguitude,

Diwan Bahadur A. Ramaswami Mudaliar : We all know that Sir
llenry tiidney is a very charming man and he does not put on any side
at all. That is the position in which we find ourselves today. Then
theve is the second point whieh is not an irrelevant or unimportant
point. Why should we not have a self-contained Bill ? If we are to pass
the Rill at all in this Legislature, why should we merely be driven to this
aourse of adapting an Act passed hy the English Parliament ¢ Why
should we not have a complete legislation passed by this House § Why
is 1ot this House trusted to do thdat ¢ Can it not do it ¥ Is there any-
thing wonderful in the Naval Discipline Act that has been passed by
Parliament ¢ T have gone through these sections, as carefully as I caw,
and 1 find that as much intelligence is available in this House to pass
the remeaining sections, as was available in the House of Commons to puss
these partienlar sections of the Naval Discipline Act. Why is it that we
are asked to pass half the provisions alone and have to refer constantly
to the British Act for implementing the provisions of this Act : My
Honourable friend, the Army Seeretary, quoted with great effect the
ropinion jof an officer who ‘hails from Orissa, the Province of my f\“icnﬂ,
Mr. B. Das—+the Port Officer. Orissa Ports—and he practically’ read thé
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whole of that opinion. But there was one portion which my Honourable
friend, with a naivete that I do not usually associate with members of the
Army, omitted to read. I shall make good that omission. This officer
aceepts the Bill as very good, it will encourage- Indianisation ; it has been
looked forward to by the officers of the Royal Indian. Marine for years ;
this officer particularly has himself been very much disgusted that in his
lifetime this did not come into effect and he did not wear the uniform of
the Royal Navy of England : all that he says. But there is cnly one
criticism which he offers and that one criticism the Army Secretary has
chosen to ignore. He says : '

*“I have only one criticism to offer regarding the Bill itself and that is its
present form. As a simple sailor I should hato to have to unravel this confused
mass of figures and inverted commas. Why cannot the Bill be printed plain and
straightforward from beginning to end using exactly the wording of the Royal
‘Navy Act, but with the corrections’ and alterations cmbodied in the very Act itself,
justead of us proposed in the Bill now -eirculated ¥ To administer the Act in its
Ppresent form will be extremely difficult. The Act is what I should describe as
¢ unseamanlike .’

And it is this unseamanlike performance that my friend, the Army
Secretary, is presenting to the future Indian Royal Navy. I protest
against that. I do not think it is necessary that this Bill should be in this
truncated form, absolutely devoid of any sense if it is to be read by itself,
but only making some sense if, with the greatest diligence and effort,
y;)u co-ordinate this Bill with the corresponding Bnglish Naval Discipline
Aet.

That leads me to another point on which 1 should like to have your
ruling, Sir., When the Army Secretary spoke yesterday, I interv:ned
with an interpellation and asked whether it would be possible in the
Seleet Committee to take up any other .section of the English Aet wlich
was not referred to in this Bill and to incorporate it in this Bill, cither
in its original form or in an amended form. The Army Secretary said
that it would be perfectly open to the House to do so. Now, I should like
‘to have your ruling, Sir, whether on this Bill it would be open to refer to
sections which are not referred to in this Bill, but which are contained
4n the corresponding English Act and to suggest modifications and adupta-
tions to those sections, or even to incorporate wholesale and bodily some
of those sections in this Bill. It is an important matter, and if this
House carries the motion that it should be referred to the Select Committee,
my willingness to serve on the Select Committee will certainly depend
upon the consideration whether I have a free hand to ‘deal with the
sections which are not in this Bill,"or whether I should confine myself to
‘alterations and amendments of the sections which the Army Secrctary has
chosen to bring forward as suitable for embodiment in this Bill.

May I have your ruling on this point, Sir ¢

Mr. President (The Honourable Sir Shanmukham Chetty) : The
Chair would like to hear the Honourable the Law Member first.

The Honourable 8ir Nripendra Sircar : As 1 understand the point,
Sir, my Honourable friend is asking us as to whether he can refer to other
‘sections of the British Army Acét. When this matter goes up before the
Select Committee, he can by way of an amendment, bring in any section
from any Act. Bo why can't herefer to other sections of the Army Act
jrelating to discipline ¥ Probably I have mot followed /my friend. .=
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Diwan Bahadur A. Ramaswami Mudaliar : May I explain myself,
Bi1 ¥ Ordinarily, if only a few sections of a big Act, an original Act,
are affected by an amending Bill, then any amendment that is suggested
in the Select Committee must relate only to those seections or to other
sections which are consequential. Supposing you want to amend a parti-
cular section of the Code of Criminal Procedure, it certainly will not be
open to me to take up some other section of the Criminal Procedure Code
and say that that section requires an amendment, and, therefore, I should
like an amendment to be made to that section. On the other hand, Sir,
this Bill stands in a peculiar position. Section 66 says that the entire
Naval Discipline Aect can be amended by us, or modified by us, or as it
says, adapted by us. Therefore, the whole of the British Naval Discipline
Act i8 open before us, and it is for this Legislature to pick and choose
whatever sections it likes out of it and suggest amendments. Now, in the
peculiar form in which the Bill has been brought forward, I want to have
the position cleared up, as te whether we are not at liberty to rcfer to
other sections of the Naval Discipline Act of England and to suggest
amendments. ....... '

Mr. President (The Honourable Sir Shanmukham Chetty) : The Bill
before the House is not an amending Bill. According to section 66 of the
Government of India Aect, the Indian Legislature is empowered to adapt
the Naval Discipline Act of England, with such modifications to suit
Indian conditions as the Indian Legislature may deem expedient. There-
fore, when this Bill is before the Select Committee, it would be perfectly
open to any Member in the Select Committee to ask for the incorporation
of any section of the Naval Discipline Act, either wholesale or with such
modifications as he wants to make. (Applause from the Nationalist
Benches.)

Diwan Bahadur A. Ramaswami Mudaliar : I am very grateful to the
‘Chair for elucidating the position.

Now, Sir, I have only one or two more remarks to make with reference
to this Bill. Supposing this Bill is thrown out, what happens ¢ Each
individual Member has imagined, aceording to his own likes and dislikes,
all sorts of dangers and disasters which will overtake the Royal Indian
Marine. Somebody suggested that Indianization will not take place.
Another Member said that the Royal Indian Marine will not be in existence.
A third person said that ‘‘ Emdens ’’ will come and shower bullets upon
us and play havoc in the country. T think the Honourable the Army
Secretary must have been laughing up his sleeves all the time listening to
these very relevant and intellizent speeches. Now, Sir, what will happen
if this Bill is thrown out ¥ Will the pace of Indianization be less ¢ They
have already accepted the rate of one to two, that is to say, there will be
one Indian for every two English officers, and they will continue to be
recruited to the Royal Indian Marine, instead of to the Royal Indian Navy.
The name will be different. That is all. The service will continue ; our
60 lakhs will continue to be placed at the disposal of the Royal Indian
‘Marine. The amount even can be inereased if the Viceroy and the Govern-
‘ment of India think that it should be inereased, and Indianization will go
on just as before. It is a combatant service now. It is prepared to take
its part in any defensive operations it is called upon to undertake, and,
therefore, there is no danger that either Indianization will stop or that the
country will ‘be showered with. bullets from all sorts of imaginary enemy
maritime eountries. No, 8ir, my . friend, the Army Secretary, was more
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cautious than that. He said that, somehow or other, he came to ascertain
the views of these old gentlemen from Orissa,—and many of these old
gentlemen who gave evidence came from Orissa (Launghter),—he has asecr-
tained from these old gentlemen from Orissa, that Indians are not attracted
to the Royal Indian Marine simply because it is not the Royal Indian
Navy flying the White Ensign, but it is only called the Royal Indian
Marine. On that point, I should like to have the opinion of my friend who
represents the Congress opinion in Orissa, as to whether it is a fact, and
whether Indian boys are not attracted to this service merely because th2
name is not changed. Sir, my friend, the gallant Captain, was more to
the point, he was more correct, when he said that recruits are not coming
to the Royal Indian Marine because of the inadequacy of advertisement on
the subject, becanse it is not well-known that the service exists. As a
matter of fact, many of us, before we came to this Legislature, were
unaware that there was a Royal Indian Marine on a combatant basis, and
that Indian boys could be recruited to it. It is perfectly true that the
Public Service Commission sends out one of its occasional and elaborate
Advertisements. But publicity eannot be given on the same basis as the
Indian Civil Service or the Indian Army ; these things have received
enongh publieity, and that is why people are wide awake with regard to
reeruitment to the Army. So many Committees have been appointe
beginning -with the Skeen Committee, the Chetwood Committee and so on ;
the question has been debated at the Joint Parliamentary Committee, and
also at various Sessions of the Round Table Conference, and the Indian
public are wide awake {o the fact that it is desirable to send young boys
to the Army ; but there has not been as much publicity in this country
with regard to recruitment to the Royal Indian Marine, and perhaps even
the Army Secretary will realise that this somewhat prolonged debate on
a Bill which merely tries to repeat some of the sections of the Indian
Naval Discipline Act will have done good in its own way, in that it would
have given a certain amount of publicity to the existence of the Royal
Indian Marine as a combatant force, to its future possibilities, and to the
desirability of sending as many Indians as possible to this service as cadets.
Therefore, even if we take the extreme step of rejecting this Bill, I ecan
assure my Honourable and gallant friend, Sir Henry Gidney, that no
such disaster will overtake either the members of his comununity or the
members of my own community, that we shall be able to enrol out boys
into the Royal Indian Marine, get the same pay, have practically the same
slatus, he as useful in combating the raids of the ‘° Emden ’’ as on the
reformed basis which my friend, the Army Secretary, has suggested, and
that there will be no loss whatever to the country.

+ Now, Sir, one last point, and I shall have relieved the House -of this
tedium. It has been said that this Royal Indian Marine, converted even
‘into the Royal Indian Navy, will be of such small dimensions that it will
be: vractically negligible, and that all this talk of its being used outside
Indian Waters, for purposes unconnected with- Indian defence, is talk in
the air, talk whieh does not mean anything at all, talk which does not take
into consideration the aetual realities of the situation. It is perfeotly
true that amy armageddon such as we had from.1914 to 1918, & grest
European war, or if two great maritime powers like Japan and some other
‘Btate,~—1 do not want to mentien the name,~are involves,-this amall: Nayy
wilk be .of no use whatever ; it wilk not be at,ﬁcienrt even to maintain tiae
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defence of this coast line. Tt may have to get assistance from His
Majesty’s Navy. But the point of its being used outside Indian Waters
is not exactly that. We do not suggest that in a great war this will be
tuken away. Probably when such a contingency arises, even the leaders.
of the Congress may be willing to stake whatever resources we have, so
that the people and the country may be free from any disaster which will
overtake a great war. But.the sort of thing we are contemplating is quite
different. Supposing there is some trouble to vested interests in Shanghai,
and you want this Indian Navy to proceed there. That is a sort of difficulty
which confronts us, if this Indian Navy is to be used for that purpose,
without the sanction of the Legislature. It is there that India comes in
conflict with friendly Asiatic powers without her own volition in the
watter. Sir, at a conference which I recently attended, there was a good
dcal of discussion as to when a Dominion can be at war with any power
with whom Great Britain is at war. There is a good deal of talk of
indivisibility of sovereignty, that the King cannot declare war on behalf
of one Dominion and peace on behalf of another Dominion. But,
leaving aside the somewhat metgphysical question of the divisibility or
indivisibility of sovereignty, I think it was fairly clear that so far as
self.governing Dominions were. congerned, their active volition must be
there. Their express consent must be there if they should be drawn
into ive, hostility with any power with which Great Britain is at
war, e have asked repeatedly that the same condition shall prevail
with referemce to India, not that India is not willing to go to war
with any country with which Great Britain is at war, but that, before
any active hostility, before the theoretical hostility, which is established
Ly the declaration of war by His Majesty King George, becomes a
reality by active participation of the Dominions concerned, India should
be in the same position and on the same level as any other Domimon ;
that is, its active consent through the Legislature of that country should
be taken before it can participate in that war. That is the point of view
from whieh many of my colleagues on this side of the House object to the
Indian Navy being utilised without the consent of the Legislature in any
aciive partieipation in any war.

T trust that I have made our position quite clear. We consider that
this Bill is premature. We consider that the proper time, at which its
consideration can be taken up, is after we exactly know the picture, to use
a very hackneyed phrase, and we know exactly the Constitution which is
going to be adopted for this country. We cousider that it is only then
that we will be in a better position to decide whether we should have an
Indian Royal Navy or go on in the way in which we are going on now.
If our political status is such that neighbouring countries and other
Dominions would langh at us, it does not matter whether the status of
the Royal Indian Marine remains where it is now and is not enhanced to
that of a Royal Indian Navy. We consider that with reference to the
user of that navy there ought to be the active acquiescence of the Legis-
latare of this country. We believe that in the unsettled state in which
English public opinion finds itself today, with reference to the consti-
tutional progress of this country; the assurances of Secretaries of State,
however inclined we were in the past to abide by those assurances, -are
worth nothing to ns and we should like ito have assurances from the
only body which is eapable of giving those assurances if the interpreta-
tions of Britiali statesmen are correet, the House nf Commons itself. ° And
In those circumstances, we hgve no alternative but to recommend to our
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countrymen, and to recommend to those of my colleagues here on this
side of the Flouse who are prepared to hear the voice of reason and to
utter forth the voice of public opinion,—we have no alternative but to
recommend them to see, that this Bill is rejected. (Loud Applause.)

The Honourable 8ir Nripendra S8ircar : Sir, I had no desirc to
speak on this Bill, but the insistent request of my Honourable friend.
Mr. B. Das, and my Honourable friend, Diwan Bahadur Mudaliar, and
their question as to why I am keeping my lips elosed, compels me to rise,
because I do not want, by keeping silent, to be taken as agreeing to any-
thing which has fallen from them.

1.[ * * * * » » » L) Q]

. As regards my Honourable friend, Diwan Bahadur Mudaliar’s request.
who added that if I but open my lips, I could tell this House something
about what happened in the Round Table Conferences. My Honourable
friend is in a much better position than myself, but he knows and I know,
and we all know to our humiliation and to our sorrow that, when he asks
Colonel Lumby : ‘‘ why don’t you admit ¢ our case ’'? *’—he knows and 1
know that ‘‘ our case '’ is meaningless. So far as the people who were
present at the Round Table Conference were concerned,—and my Honour-
able {riend is referring to them-—there is no such thing as ‘‘ our case ’’,
hecause there is no part of the case where there was unity. There was no
part of the case which was not opposed by some sections. Just as a famous
association has now said on something which I am not going to mention,
¢ We shall neither accept nor reject ’’—why, because some section of the
community wants it—that is exactly the position with reference to every-
thing which was presented at the Round Table Conferences. Does not
my Honourable friend know that, whatever is now being strongly objected
to, a fairly considerable section wanted that very thing which has now
been described as an evil to be inserted ¥ Whether it is the Governor’s
powers, whether it is the safeguard, I ask my Honourable friend to cast
back his mind and to say if T am not right in saying that there was no
‘“ our case ’’ and that on every part of the case there was terrible dis-
sension. The Hindu case was not the Muslim case, the Muslim case was
not the Sikh case, the ease of the majorities was not that of the minorities,
and so on. T do not forget for one second that the people who were out-
side, many of them, said : ‘‘ Oh, those who have gone to the Round Table
are a set of toadies, jo-honkums and selfish people who have gone there for
the sake of titles, and so on ’’. They may be right, or they may be wrong,
but the question which was put tn me by Diwan Bahadur Mudaliar refer-
red to ‘‘ our case ’’ which was presented there in England by the people
who had gone for the Round Table and the Joint Select Committee.
Take up any matter. Take, for instance, a thing which has been
most objected to, that is the power.....

Mr. Amar Nath Dutt (Burdwan Division : Non-Mahammadan
Rural) : On a point of order. May I know whether we are debating
about the Round Table Conference and the Joint Parliamentary. Com-
mittee’s report or the Navy Billt =~ i o

“Thiy portion was expunged ny the direction of the House—uvis : pa,qef 1468 of
these debotes, datod the 14th Augmst, 1934, S ide. BRI
. RTINS . D S T Y R . L - :
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Mr. President (The Honourable Sir Shanmukham Chetty) : The
Honourable the Law Member was challenged by more than one speaicr
to say what he observed at the Round Table Conference. The insinuation
was that if he did not speak, there might be something uncomplimentary
to some one or other. The Honourable the Law Member is on his defence.

Mr. Amar Nath Dutt : My position is this. Is this the place where
we can have challenges and counter-challenges ¢ It is on that point
that I appeal to the President.

The Honourable 8ir Nripendra 8ircar : I shall not take up very
much more time. Obviously my Honourable friend, Mr. Amar Nath
Dutt, is not liking what is falling from me. If he does not like
challenges and counter-challenges, why did he not object to those challenges
to me being made ¢ Why did he not ask Mr. B. Das not to put forward
such a challenge, and rise to a point of order. However, as I said, I do not
propose, espeeially as some Members dislike being told the truth, to say
anything more about the Round Table Conference. That is not relevant,
but, Sir, you will excuse my saying so, from 11 to 4 o’clock, if you pat
down on a piece of paper what has been said today, if you find even
.01 of that relevant, I shall be surprised.

Mr. D. K. Lahiri OChaudhury (Bengal : Landholders) : It is for the
Chair to decide whether it is relevant or not.

Mr. President (The Honourable 8ir Shanmukham Chetty)-: The
Honourable Member has already prefaced his speech by saying that he
can 1ake a joke. (Laughter.)

The Honourable 8ir Nripendra 8ircar : I am obliged to the Chair
for coming to my rescue, but, Sir, I may assure you, that I do not take
my {riend, Mr. Lahiri Chaudhury, seriously at any time. I have very
little 10 add. I have heen asked to open my lips. I have opened my
lips. What has come ont is not very palatable, but everybody knows
the truth and nothing but the truth Now, as regards the Bill (Laughter),
I find T have made a bad mistake, because at least in one sentence I Lave
referred to the Bill, while others have-not even done that. (Laughter.)

Mr. 8. C. Mitra : T had no intention to take part in this debate,
after the very excellent speech of my Deputy Leader, Diwan Bahadur
Ramaswami Mudaliar, but the speech of the Honourable the Law Member
just now in which he twitted Mr. B. Das has foreced me to say a word

or two.

; (At this stage, the Honourable the Law Member was seen leaving the
Touse.)

Mr. Gaya Prasad 8ingh (Muzaffarpur cum Champaran : Non-
Muhammadan) : He is making a hasty retreat. (Laughter.)

Mr. 8. O. Mitra : I do not want to go into detail, I only want to
" say a few words about the remarks that he made about
A 4 rat. my friend, Mr. B. Das. The Honourable the Law
Member is ‘a new Member to this Legislature and so, I think, the House

will not mind his little lapses or his jokes, however irrelevaut they may
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be. Sir, it is well-known to every student, who knows even the elementary
prineiple of polities, how Party Systems prevail all over the eivilised world.
on what basis the Parties are formed, how the Party generally maps out
and fixes the course of actions for the Members. On vital questions,
individual Members, if and when they disagree, they generally resign from
their Party, but so long as they are in the Party, they carry out the
mandates of the Party. To belong to a Party is no slur. It may appear
to be so to Members who have no knowledge of political science or the
Parliamentary system that prevails the world over, but I think it cannot
be a mutter for ridicule or reflection on the conduct of my Honourable
friend, Mr. B. Das, who is an old Member of this House. To be in a
Party, and to generally follow its dictates, is no reflection on him ; it s not
like carrying out Government orders bhndly

Sir, I like further to say that Orissa formed part of Bengal from
time immemorial. We Bengalis were pround and we were anxious to keep
the Oriyas with us in the same Province. We are not ashamed of having
them. We never say, even in jokes, that the Oriyas are lacking in
politeness or culture. Sir, I dissociate myself from what the Honourable
the Law Member said. If he said that in a joke, I think it was an
ill-mannered one.

Mr. B. Das : May I remind my Honourable friend that he started
as a Munsif in one of the sub-divisions of Orissa, and that he oftem goes
to the Puri temple to purify his soul in religious matters.

The Honourable 8ir Nripendra Bircar : That is so. I started at
Orissa and whatever defects my friends will find in me are fue to my
bhaving been in Orissa. (Lianghter.)

Mr. 8. C. Mitra : It may be that lack of courtesy was imbibed early,
but not from Orissa ; hut 1 know, an eminent lawyer that he is, when
he is in the wrong, he will begin abusing the opposing counsel, and in this
spirit he has done his best to take Mr. Das to task. As regards the Bill
itself, the point has been discussed at great length. 1 rcally wanted
to know what was the principle of this Bill to which the House will be
committed by this motion. If it is merely that there should be diseipline
in the Indian Navy, I think there is not the least doubt that nobody on
this side of the House will object to that, but as I understand it, and the
point has been exhaustively discussed hy my friend, Diwan Bahadur
Mudalinr, if we are here merely to register our views on some supple-
mentary points, the main ground being covered by the British Act, then
the House will naturally hesitate to record its vote without proper
serutiny. Your ruling, Sir, has now made that peint clear that in the
Seleet Committee we shall be at liberty to take any section of the main
Act of the Dritish Parliament and may alter it and adapt it to suit
Indian conditions. Then some of our objections will be eliminated. In
these circumstances, I shall not go into further detail at this stage.

Lieut.-Colonel A, F. B. Lumby (Army Secretary) : I am only a
land-lubber, but I am rather inclined to agree with my Honourable friend,
Diwan Bahadur Ramaswami Mudaliar, that there is something unseaman-
like about the forin in which this Bill has had to he placed before the
House. Tt is, however, based en the Bill by which the Naval Dxeclphne
Act was applied to the Australian. Navy, and se India will not be in.bad
company if the House: agrees to aecept the Bill in epite of its form. Your
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ruling, Sir, has made it clear that the whole of the Naval Discipline Act
will be-before the Select Coummittee, and that, as my Homnourable friend.
Mr. Mitra, has said, makes a very distinet difference. I am no constitu-
tional lawyer and 1 could not, even if I tried, pick holes in my friend,
Mr. Sitaramaraju’s exposition of constitutional law, but T have no doubt
that there must be a flaw somewhere in his argument, or else it would
not have been possible to apply this Act to the Australian Navy.

I do not propose to go back into ancient history beyond 1928, and 1
am not prepared to start arguing whether we were wrong, or only tactless,
to bring a Bill to create an Indian Navy before the House in those days
without previous consultation. You, Sir, certainly considered that we
were not only tactless, but wrong. My point, however, is that six years
have passed since we took that action, whether it was tactless or wrong,
and what we did then would no longer be a valid reason for opposing this
Bill today, however valid a reason it may have been when the Bill was
originally thrown out, largely, Sir, through your instrumentality.

In my speech yesterday, I tried to allay the suspicions of the House
regarding expense and Indianization, and T said that I realized that the
main objections, which this House felt to the Bill, lay in the constitutional
position. I quoted the revised section 44A of the Government of India
Act to show, that the amendments made to that Act in 1927, which will
become operative if this Bill is passed, represent a very considerable
advance from India’s point of view. I would like to read that section
again :

‘‘ Any naval forces and vessels which may from time to time be raised and

provided by the Governor General in Council shall be employed for the purposcs of
the Government of India alome.’’

There was nothing of that kind in the Act of 1884, which gave His
Majesty s Government coraplete power to take over the service in times of
emergency. In addition, I referred to the intention of Government to
cousult the Legislature in cases where it was proposed to loan ships of
the Indian Navy, to His Majesty's Government for purposes other than
the defence of India. It was in what I <aid next that my Honourable
friend, Diwan Bahadar Ramaswami Mudaliar, did not perhaps quite catch
my meaning. I went on to say that I had to deal with the probability that
Defence under the new Constitution would be a reserved subject. I did
not wish to imply that there was any suggestion of taking advantage of
those Members of the Indian Legislature who went to the Round Table
Conferenee and agreed to such a limitation ; T was merely stating a fact.
And from that fact, T drew the inference that, there were only two alter-
natives before the Honse—either to stand still as regards the Navy, or to
go forward. I said : *“ Is it the desire of this House that the naval
forces of this country should retain their present inferior status until
Defenee ceases to be a reserved subject, or should advantage be taken of
the present opportunity of obtaining for them the full status of a Navy ?
Sir, there is replly no difference between the points of view of any of us,
except in the matter of time. We all of us want the Indian Marine to
become the Indian Navy ; it is merely a question of when this step should
be taken. I nrged the House to accept the second of my alternatives,
and to take the present opportunity of giving the serviee the added status
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of a Navy, largely because this step has got to be taken sooner or later,
for it is the first step in building up the Indian Navy of the future. 1f
it is not taken now, it will mercly mean that the clock will be stopped
for a number of years. For that reason, I personally feel very strongly
that there is a great deal to be said for overlooking the undoubted consti-
tutional disadvantages and accepting the fact that the passing of this Bill
will give the Marine itself an increased status, and its personnel a benefit
which they have been looking forward to for a long time and which will
undoubtedly do good to the service as a whole. It is because 1 think
that the passing of this Bill will be of advantage, not ouly to the service
but also to India, that I say that I cannot accept my friend, Mr. Das’s
challenge to withdraw this motion. (Loud and Prolonged Cheers.)

8ir Abdur Rahim (Calcutta and Suburbs : Muhammadan Urban) :
Sir, I wish to inform the House that Khan Bahadur H, M, Wilayatullah
is not here (Voices : ‘‘ Louder, please ; we cannot hear you '), and I
should like to move that Maulvi Shafee Daoodi’s name may be substituted
for that of Mr. Wilayatullah,

Mr, President (The Honourable Sir Shanmukham Chetty) : Order,
order. The question is : '

‘¢ That in place of Khan Bahadur Wilayatullah’s name, the name of Maulvi
Bnafee Daoodi be substituted.’’ :

The motion was adopted.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
question is :

‘¢ That the Bill to provide for the application of the Naval Discipline Act to the
Indian Navy be referred to a Select Committee consisting of Diwan Bahadur
A. Ramaswami Mudaliar, Maulvi Muhammad Shafee Daoodi, Mr. D. K. Lahiri
Chandbury, Mr. B. V. Jadbav, Mr. Gaya Prasad Bingh, Kumar Gupteshwur Prasad
Bingh, Rao Bahadur M. C. Rajah, Sir Hari Bingh Gour, Mr. 8. G. Jog, Sir Lbslie
Hudson, Captain S8her Muhammad Khan Gakhar, Sir Abdullah-alM4miin Suhrawardy,
Lieut.-Colonel Sir Henry Gidney and the Mover, and that the number of members
whos’e presenrce shall be necessary to constitute a meeting of the Committec shall he
five.””’

The Assembly divided :
AYES—58.

Abdul Aziz, Khan Bahadur Mian,
Ahmad Nawaz Khan, Major Nawab.
Ali, Mr. Hamid A.

Anklesaria, Mr. N, N,

Bagla, Laln Rameshwar Prasad.
Bajpai, Mr. G. 8.

Bhore, The Honourable Sir Joseph.
Brij Kishore, Rai Bahallur Lala.
Buss, Mr. L. C.

Ohatarji, Mr, J. M.

Craik, The Honourable Sir Henry.
Dalal, Dr. R. D.

DeSouza, Dr. F. X. |

Ghuznavi, Mr. A. H.

Gidney, Lieut.-Colonel Bir Henry.
Grantham, Mr. 8. @.

Morgan, Mr. G.

Mujumdar, Sardar G. N.

Mukherjee, Rai Behadur BSir Ratya
~Charan. : '

Nihal Singh, Bardar.

Noyce, The Honourable Sir: F'rank.

Pandit, Rao Bahadur 8. R.

Perry. Mr. E, W, '

Rafiuddin =~ Ahmad, Khan Bahadur
Maulvi. ’ '

Baisman, Mr. A. J.

Rajah, Rao Bahadur M. O,

Ramakrishna, Mz, V. ..

" Rau, Mr, P. B.

Richards, Mr. W. J. C
Row, Mr. K. Banjiva:
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Grigg, The Honourable 8ir James,

dockenhull, Mr. F. W,

Hudson, Bir Leslie.

James, Mr. F. E,

Jawabar Singh,
Sardar Sir.

Kamaluddin
Mr.

Lal Chand, Hony. Captain Rao Baba-
dur Chaudhri.

Lee. Mr. D. J. N.

Lindsay, Sir Darcy.

Lumby, Lieut.-Colonel A. F. R.

Metcalfe, Mr. H. A. F.

Sardar Bahadur

Ahmad, BShams-ul-Ulema
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Sarma, Mr. R. 8.

Heott, Mr. J. Ramsay.

Bcott, Mr. W. L.

Bher Muhammad Khan Gakhar, Captain.

Singh, Mr. Pradyumna Prashad.

Sircar, The Honourable Bir Nripendra.

Spence, Mr. G. H.

Ntudd, Mr. E.

Talib Mehdi Khan, Nawab Mujor Malik,

Trivedi, Mr. C. M.

Zakaullah Khan, Khan Bahadur Abu
Abdullah Muhammad,

Zyn-ud-din, Khan Babadur Mir

NOES—34.
Abdul Matin Chaudhury, Mr. Mudaliar, Diwan Bahadur A. Rama-
Abdur Rahim, Sir. swami.

Aggarwal, Mr. Jagan Nath.
Azhur Ali, Mr. Muhammad.
Badi-uz-Zaman, Maulvi.
Bhuput Sing, Mr.

Das, Mr. B.

Dutt, Mr, Amar Nath,
Gour. Bir Hari Singh.
Gunjal, Mr. N. R.

Jog, Mr. B. G.

Lahiri Chaudhury, Mr. D. K
Lalchand Navalrai, Mr.
Liladhar Chaudhury, Seth.
Mahapatra, Mr, Bitakanta.
Mitra, Mr, 8. C.

Mody, Mr. H. P.
The motion was adopted.

Murtuza Saheb Bahadur, Maulvi Sayyid.
Neogy, Mr. K. C.

Pandian, Mr. B. Rajaram.

Pandya, Mr. Vidya Bagar.

Patil, Rao Bahadur B. L.

Phookun, Mr. T. R.

Rastogi, Rai Sahib Badri Lal.
Reddi, Mr, T. N. Ramakrishna.
Roy, Rai Bahadur Sukhraj.

Sen, Mr. 8. C.

Shafec Daoodi, Maulvi Mubhamwnad.
Singh, Mr. Gaya Prasad.
Ritaramaraju, Mr. B.

Thampan, Mr. K. P.

Uppi S8abeb Bahadur, Mr,

Ziuddin Ahmad, Dr,

The Assembly then adjourned till Eleven of the Cloek on Thursday,

the 9th August, 1934.
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